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O.A. 328 of 2001 

19.11.01 	O.A. 	is admitted. 	CaJ1 'or the 

Records 	The Respondents 	havereadY 

filed its written statement. List it after 

• 	 two weeks for fixing a date of hearing. In 

• 	 the meantime the applicant may file 

Rejoinder if any. List on 10.12.2001. 

Member 	 vice-Chairman 

trd  

	

19.12.01 	1ritefl statement has been filed. The 

case may now be listed for hearing. The 

applicant may file rejoinder, if any, within 

tis-?j 	
two weeks from today. 

List oh 25.1.2002 for hearing. 

Member , 	 vice-Chairman 

mb 

	

250.02 	
0 
 Adjourned on the prayer of learned 

counsel for the parties. List on 19.2.2002 

for hearing. 

Member 	 iice-Chairman . 

mb 

	

19 2.2002 	 List again for hearing on 19.3.2002 .  

c1 
Member 	 • 	 Vice-Chairman 

nkm 

	

19.3.2002- 	List the case On 20.3.2002 before t1e 

Division Bench for hearing. 
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- 	 * 

• 	

- 	 Vice-Chairman 

• 	 • 	 bb 

8.4.2002 • None appears for the applicant to press 
the application. List again on 11.4.2002 for 
hearing. 
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Order of the Tr±bunal 

Heard learned counsel for 
Lrties. Hearing conc1uded 

nt delivered in open Court., 
Ln separate sIeets. Applica-
Ls disposed of. No costs, 

Vjce.Chajrman 

OrJr cf tne Tribur31 

t: 
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CENTRAL ADtIINISTRATIVE TRIBbAL 

GUiAHkTI DT:TCp 

328 of 2001 at 

DATE CF DECISION 

Slu Jll 	 APPLiCANT(S) 

Mr..ç.BuragoMin 	Mr.N.Bora 	 y- 	 -.-' 	 fin; ,Pi.'i, 

VERSUS - 

UfliOflIOf India & Ors. 	 RESPCT)Thj(E) 

Mr.B.1.Pathak, Mdl.C.G.S.C. 
L)SNL 

'Y1 , 13TIE MR. JVSTICX DeNoCHOWDHVRY ,VIM.CMIRMAN 

3 F 3LE 
)4a.K.(.Sk4 1A1INISTRhTIV2 KMBR 

• 	1 	1 eether Reporters of local papers may be alloEd to see 

A 	h.e judmeflt ? 

2 	?o be referred to the R.porter or not ? 

3 	'lf~ irtljier their LorUShipe: wish to see the fair ocpy of the 

udgmnt ? 

4 	:Un.ether the judoment is to be circulated to the other 

enchcS ? 

judgment delivered by Hon 'ble VICHAIRMAN 
S 
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I . 	 CENTRAL AL*1INI3TRATIV. TRIBUNAL 

GUWAI*rI BENCH 

Original Application No.328 of 2001 

• 	Date of Order: This the 11th Day of April 2002 

140N'BLE MR. JUSTICE 1).N.C1i0WDHURy,VICWIRk4AZ4 
HON'BLE MR91(.K.SHARMA,AINx$rRAT WE MEMBER 

Sri 'Phuleswar Nath, 
• 	8/0 Late Kama]. Ch. Math, 

Ex-Postal. Assistant 
Viii.; 9 Chabukdhara 

• 	P.O. Hatighuli, Dist. Sibsagar, Assam. 	. . . Applicant, 

By Advocate Mr. A.C.Buragohain, Mr. N.Bora 
Mr. D.Bora. 

- Vs. 

1. Union of India (Represented by the Director, 
Postal Services, Assam Region, Guwahati), 

29 The Director, Postal Services #  Assam Region, 
Guwahati. 

3. The Superintendent of P.0.8 
sibsagar Division. Jorhat, Assam. 	. . . Respondents.. 

By Advocate Mr. B.C. Pathak, Add.l. C.G.S.C. 

CHOWDRURY L.  J. (lv.C. )z 

The Disciplinary Enquiry under Rule 14 of 

CCS CA Rules was conducted against the applicant. The 

enquiry Officer conducted the enquiry and suimitted 

its 	• On consideration of report of the enquiry 

and other connected materials on record, the disciplinary 

authority dismissed the applicant from service by an order 

dated 10.2.99. The applicant preferred an appeal before 

the appellate authority and by the impugned order dated 

29.9.99 the appeal was dismissed upholding the order of 

smissal dated 10.2.99. We have heard Mr..N.Bora learned 

counsel appearing on behalf of the applicant and also 

S 	 contd/" 
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Mr. B.C.pathak, learned Addi. C.G.S.C. for the Respondents 

at length. The numerous issues were raised before us 

assailing the legality, validity and propriety of the 

impugned order of removal. '$e are, however, not inclined 

to go into those issues at present and decided to remand 

the case to the Appellate authOrity for an appropriate 

decision as per law. The statu4 has provided appeal. ágaint 

the order of dismis sal .s per the statu, the appe hate 

authority is required to con3ider the appeal in terms of 

the Rule. In an appeal under Rule 23, the appellate 

authority is required to address itself as to whether the 

disciplinary authority, while passing the order observed 

precedural propciety ' erits of the findings of the 

enquiry officer as well as to the quantum of punishment. 

The statutory provisions laid down in the Rule is 

reproduced below : 

0(1)  In the Case of an appeal against an 
order of suspension, the appellate 
authority shall consider whether in the 
light of the provisions of Rule 10 and 
having regard to the circ.umstances of the 
Case, the order of Suspension is jUStif,i 
ed or not and confirm prrevoke the order 
accordingly. 

(2) In the case of an appeal against an 
order imposing any of the penalt4.s 
specif led in Rule 11 or enhancing any 
penalty imposed under the said rules, the 
appellate authority shall consider : 

Whether the procedure laid down 
in these rules has been complied 
with and if not, whether such 
non-compliance has resulted in 
the violation of. any provisions 
of the Constitution of India or 
in the failure of justice. 

Whether the findings of the disc-
iplinary authority are warranted 
by the evidence on the record; 
and 

Whether the penalty or the enhãn-
ced penalty imposed is adequate, 
in adequate or Severe; 

Contd ... 3 

I 
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In the instant case the appellate authoritydid not address 

apply its mind to the Clause (),(b), (c) • of Sub Rule (2) 

of Rule 27, before upholding the order of disciplinary 

authority. We therefore, set aside and quash$the order 

dated 29.9.99 with direction to the appellate authority to 

decide the appeal on merit in terms of Rule 27 upon hearing 

the applicant. 

The respondents are directed to complete the 

exercise and pass the reasoned order as early as possibje 

preferably within 2 months from the date of receipt of 

this order. The application is accordingly disposed of. 

There shall however, no order as to costs. 

C 
(D.NCIfotmway) 

AWINISTRATxv MM8R 	 RMAN 
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' i#1 	 BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNALS ; 

I 	 GUWAHATI BENCH. 

0.A,NO. 2i_ 1  of 2001. 

BETWEEN 

$.i Phuleswar Nathi. 	... 	Applicant. 

.-AND - 

The Union of India & Ors, •.. Respondents. 

 -INDEX - 

Sl.No. Particlars. Ppe N. 

Application.. 	- 1 to 

 - 	 nexure-  

 - 	Annexure.P3 . 	- 13 

4.: Mnexure-) 1- v 

5• - 	ArinexureD 2 	to 3 O 

6.. - 	Mnexure" 	= 31 
- 	 - 32- 

MW(tt. 33 
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Signature of the Advocate. 

For 3ase in the Tribunal's Office. 

Date of filing : 

Registration No, 

' 

Signature., 
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IN TH CENTRAL 	MI1ISTRIVE TRIBUNAL 

GUWAHATI BRAHCH. 

CA-SE NO. O.A. 	J2001. 

IN  THE 	OP 

ri Phuleswar Nath, 

S/o Late Xa1 Ch. Nath, 

Ex- Postal Assistant U,  

Village- Chabukdhara,. 

• P.O. Hatighuli, ]ist. Sibsagar, Assam, 

LAST_EMPLOYED 

As a Postal Assistant(P.A.) at 

Gaurisagar Post Office under 

Sib sagar H. 0., Assam. 

Applicant. 

-Vs- 

1 • The Union of Inja (Repre serited by 

the Director, Postal Services, Assarn •' 

Region, Guwahat.i), 

2. The Director, 

Postal Services, Assam Regio -i,. 

GiLiwahatj. 

• 	
3. The $uperidtendant of P.0,5, 

Sibsagar Division, Jorhat,Assam. 

Respondents. 

S 



DTAIL5 OF APPZICATION : 

Particulars of the Order 	(i) Order dirnissirig the 

against which the appli- 	services on 10/2/99 
c 

cation is made. 	 vide Memo No.F4-7/97- 

98 dt. 10/2/99 by the 

&updt. of £.O.s, 

Sibsagar Division, 

•Jorhat. 

(ii) Order of the Appellate 

Authority and Director 

Postal Services, Assam 

Region, Guwahati dt. 

29th Sept.,99 Memo No. 

Staff -2/25 

Arinexure - 

Juridication Of the 

Tribunal. 

The aplication declares 

that the subject matter of 

the order against which he 

wants redrssal is within 

the jurisdication of the 

Hon 1  bic Tribunal. 

3 0  Limitati. 	 : The applicant further 

declares that the applica-

tion is within the limita-

tion period prescribed in 

$ection 21 of the Admiaistra-

tive Tribunal Act, 1985. 



4. 	FACTS OF THE CASE : 

That, •the applicant is a citizen of India and 

• 	he is pezTna.rlent resident of Village- Chauk Ohara in 

the district of Sibsagar, Assam.. 	
£ 

That, the applicant has joined the Department 

of Post od 7/10/95 and was rendering continuous and 

sincere service to the parmteet. 

• 	c) That, the charges framed against the applicant 

was that while the applicant functioning as .LGaurisa-

gar S. 0. during the period from 8/1/96 to 18/2/98 has 

accepted deposits from the depositors of Five S.B. 

Accounts standing at Gaurisagar 5.0. alongwith rhe rele-

vant Pass Books on different dates to deposit against 

the accQurlt. The applicant although noted the transca-

tiori in the Pass Book duly realised the amount from the 

depositor but failed to credit the deposited amount in 

Govt. A/C leading to discrepancy of Rs. 10, 400/- through 

S.B.Deps±t. As the case was detected the applicant was 

placed under suspension vide S.P.Jorhat Memo No.P4-7/ 

97-98 dated 27/2/98 :s. 5,000/- out of Rs.10,400/- was 

already recovered from the applicant on 22/2/99 and the 

C.lk. Rs. 900/-. Sept., 19960 

( Copy of receipt of recovery of R.5,000/- is 

marked as Aanexure-A 1  and the Suspension 

order dt. 2/4/98 is annexed as Aririexure-' A-i '). 

d) That, the applicant also has subnitted his. 

written representation dt.31,3.99 stating that he assures 

in writing that the loss of Govt. Money of s.10,400/-

will be made up by him with interest for by deducting 

Rs.2000/- every month from his salary with interest 

thereoo till the amount of Rs. 10, 400/- is not recovered. 

( A copy of representation dt.31.3.99 is marked 

as Aririexure - 'B' ). 
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That, the Departmental enquiry wase conducted 

the charges are fremed and the Enury Report was sub-

mitted by the Enquiry Officer. And the applicant was 

awarded punishment of dismissal from service on 10/2/99 

by the Superindent of Post Offices Sibsagar Divisiori, 

Jorhat by Memo No. F4-7/97 -98. 

( i) The Article of charges, ii) The Enquiry 

Report and the iii) Order of the Disciplinary 

Authority are annexed as Aanexure -C-i, C-2, 

and C-3 respectively). 

That, the applicant has preffered an appeal to 

the Director Postal Service (D.Bs) Assam Region, Guwahati 

at. 30.3.99 against the orders of Supat. of Post Officers 

Sibsagar Divisiori Jorhat, Memo No. F. 4-7/97-98 dated 

10/2/99, d the D.P.S. after going through the Service 

Book, Disciplinary Pile, C. R. File and other relevant 

records found the followings facts - 

i) Rs. 2000/- was recovered from the applicant 

under SPOS/Jorhat Memo No. P4-11/94-95 dt. 26,/10/99 

being non credit of value of IVPS. 

The applicant was punished for stoppage of one 

increment wich was due a 1/5/87 at the stage of Rs. 1183/-

for a period of 3 years with cnulative effect and 

recovery of s. 2100.90 in 33 monthly installments of 

Rs. 80/49 per month vide SPOS/Jorhat Memo No.F4-7/94-85/D 

at. 30/3/87 for misappropriatirig value of VP articles. 

The applicant was awarded punishment under.  

SPOS/Jorhat Memo No. P4-20/90-91 at. 19.8.93 for reduc-

tiori of one stage for 1 year without cumulative effect 

from s.1330/- to s.1300/- for mispprpriating amount 

of S.B.DpOsjt. 
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That, Sri Nath was awarded punishment under 

SPOS/Jorhat Memo Nc. P4-22/94-95 dt. 6.3.97 for 

recovery of Rs. 5000/- @ Rs.200/- per month from MarcIV' 

1997 for alleged misappropriating SB/RD deposit. 

That, Rs.5000/- out of Rs. 10,400/- was already 

recovered from the petitioner/applicant on 21.2.99 and 

U.C.R. Rs.900/- in Sept., 1996, but these amount of 

receipt from the applicant is not reflected in the 

official account. 

( Copy of the appellate order dt. 29.9.99 

is annexed as Anriexure - 'D' ). 

1) 	That, the applicant has filed representation 

before the competent authority to consider his case 

on humanitarian basis as there was no other charge s/ 

complaints against him throughout his 35 years of 

service career and that a portion of the money has 

already recovered from him and he also prayed for 

adjustment of the rest amount from his monthly salaries. 

( Copies of the representations are annexed, 

as Annexure - 'E' & 'P' respectively). 

j) 	That, the applicant also filed a represerita- 

tiori before the Member Personal, Department of Pst, 

India fbr commutation of punishment dt.27.11.2000. 

But no reply was received till date. 

• ( A copy of the appeal dt. 27/11/2000 

for commutation of punishment iks annexed 

as Annexure - 'G' ). 



That, the aplicaat has completed 35 years 

of regulars service without any blemish from 7.9.65 

to 27.2.98. The Govt. of India had released S.D.A. 

with effect ftom 1.1.86 and the 	arear i.D.A. 

was x&tx~mikxi= rei.eased subsequently in Feb. 1998. 

The arear S.D.A. was not paid to me On the plea that 

I was in suspension during those period. The Arear 

S.D.A. is legally due to me, which amounts to 

Rs.55,000/-. Arid the respondents has illegally 

deprived me of that amount. The petitioner/applicant 

was not paid the Bonas and Arear D.A. and other dues 

most arbitrarily, during 1997-98, when his other 

collegues are paid. 

1) 	That, moreover, the applicant has comDleted 

30 years qualified service and 35 years compulsory 

service and hence the applicant is entitled to 

family pension, gratuity and all persoriary benefits 

etc. as per law. 
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5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISION : 

5.1.. For that, Prima-ficie the action on the part 

of the respondents is illegal so far as dinissing 

of the -  service af the applicant is concerned that too 

without assigning any reason and hence the some is 

liable to be set aside and quashed. 

5.2. For that the denial of benefit of the service 

to' the Personal Assistant whom the applicant represent 

in the instant case is prima-fcie illegal and arbi-

trary and some is liable, to be set aside and quashed. 

5*3*1 For that the discrimination weted to the appli-

cant is not extending the benefit to long service 

employee is violative of Article 14 & 16 of the Cons-

titution of India. 

5.4.' For that the issueance of the dismissing order 

dtd. 10.2.1999 and order dtd. 29.8.99 passed by the 

Supdt. of Post Office, Sibsagar of the services of the 

applicant is illegal, arbitrary and violative of the 

Rules of Natural Justice. 

515& For that the Diissal order is illegal and 

arbitrary in as much as the Respondents has made 

recovery of Rs.5000/ from the Applicant on 21.2.99, 

when the petitioner was dismissed from service on 

10.2.99. 

It 
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5.6..i For that, in any view of the matter the actioiil 

inaction of the respondents are not sustainable in 

the eye of law and liable to set aside and quashed. I 
5.7. For that, the Respondents have committed illega-

lity by imflicting two punishments on the applicant, 

(i) did.tsaJ from service and (ii) recovery of the 

alleged sum of misappropriation from the Applicant 

from his dues. 

5.8. For that, the Respondents have cocruitted illega-

lity by not adjusting the Rs.900/- which the applicant 

deposited with the competent authority unclaimed fund. 

rceipt in the accêurit shown to have misappropriated. 

6, 	DETAIIIS OF REMEDIES EXHAUSTED S 

That,i the applicant declares that he have 

exhaUsted all the remedies available to her and there 

is no alternative remedy available to her. 

70 . MATTERS NOT PREVIOUSLY FILED OR PENDING IN 

ANY OTHER COURT : 

That, the applicant declare that the matter is 

not previously filed or pending in any other Court.: 

3. 	RELIEF SOUGHT FOR S 

Under the facts and circumstances stated above 

the foil owing reliefs are soughts - 

8.1. To set adide and quahsed the impugned order dt. 

10.2.99 whereby the respondent has terminate the 

service of the applicant. 



I 

1 
	

— 	 — 

The Respondent be directed to reinstate the 

petitioner in his post and allow to 	continue 

in the post till the date of any superannuation i.e. 

2007. 

8.3. To pay the salary,  and allowances and arrear 

etc with effect from 27.2.98 to 2001. 

8.4. To pay cnpansation for inflicting the Appli- 

cant with illegal and non-sustainable termination 

order. 

8.5. To all other xx reliefs that maybe granted to 

the applicant under the facts and circnstances of 

the case. 

8.'6. To any other releff that deemed fit and proper 

by the Hon'ble Triburial. 

9. 	INTERIM ORDER PRAYED FOR : 

Pending disposal of this application the applicant 

pray for an interim order directing the respondents to 

allow the applicant to reirstate in his post of Postal 

Agstt. in the Postal Deptt.at Gaurisagar Post Ofifice 

till the disposal of this Original application. 
1 0. 	• . • •. •_.. .. ... I. S•s • • . . ... .. . . . . .. . . . . .. .. S S • S 

110 PARTICUIARS OF I.P.O. 

1.2.0. No, 	$ 

DATE 	: 

PAYAE AT 	Z GJWAiiATI, 

120 LIST OF ENCLOSURE Z 

As stated in the ' I N D E X '.• 

Al 
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VERIFICATION-  

I, Sri Phuleswár Nath,. S/U Late Xzkxi Kamal 

Ch. Nath aged about ()years, 'c-.Potal Astt.", 

resident of Village- Chabukdhara, P.O. Hatighuli, 

Dist. Sibsagar, Assam, do hereby verify the contents 

of paragraphs z,' (6L  

	

• 	 are true to my personal knowledge, and paragbaphs 
• 4. (e, ' , i i  believe to be true on legal 

advice and that I have not supressed any material, 

facts. 

And I set my hand on this verification, 

to-day the 	2t11) 	July,12001, at Guwahati. 

\ 

• 	

•• 	
• 

Signature of the Applicant 



ANiCUR- A 

This is to certify that the I4  for Rs.5OOO/ 

(Five thousand only) was recovred, in 0/0 Phu]..eswar 

Nath PA Gaurisegar for the month of Feb,99 in 

S/sill No. 36 vide Spo's Jorhat Memo No.F-11/22- 

4-95 dtd. Jrt. 6.3.97. 

$dI- Illegible 

PostmaSter HSG 

Sibsagar 

21.2,99 

I 

Coined tQ be tnie Copy 

Mvocate 

- N 

I 
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ANNEXURE 

DEPARTMENT OF POSTS: ; INDIA 

OFFICE OF THE SUPDT. OF POST OFFICES SIBSAGAR DIVN JORHAT 785001 

Memo 2Ro.F4-7/97-9$ 	 Dated at Jorhat the 2-4-98. 

Shri Phuleswar Nath,PA Gourisagar SO was placed under 

suspension under this office memo No. F4-7/97-98 dated 27-2-98. 

During the 1st 3(three) months of suspension  the official will 
71 

draw x *d&xR subsistence allowance of the amount equalto 

leave salary which he would have drawn on half pay or half averag& 
pay as the case may be. 

The official will however, be allowed to the benefit of 

H.R.A. as admissible to him on the basis of his pay which he had 

drawn before the date of him suspension subject to the usual 

condition. Separate memo for the period beyond 3 (three) months 

will be issued in due COUrSe: if necessary. 

The drawal and payment Vto  the official is subject to the 

furnishing by the official. a certificate in each month to the 

effect that he is not engaged in any other employment,business1 

profession, or vocation during his suspension. 

The Head quarters of Sri Phuleswar Nath during suspension 

will be at Sibsgir and he should not leave Head quarters. without 

obtaining previous permission from the authority concerned. 

Sd/- ( N.R. Eau].) 

Supdt. of Post OfficeE, 
Sibsagar Division Jorhat. 

Copy for information and necessary action to Z- 

1,Shri Phuleswar Nath, PA Gaurisagar $O under Sibsagar HO(Now 

under suspension). 

2. The Postmaster Sib sagar HO. He is requested to deduct GPF 
contribution and G/S frQn the sübsistance all-

ance of Sri Phuleswar Nath PA Gaurisagar SO. (Now under susperi-

sion). 

3.The Director of accounts (Postal) Calcutta. 	V  
4.P/F of the offici1. 	 V 

5.Spare 
V 	

V 

$d/- Illegible, 
Supdt. of Post Off ices, 

C*fled to be true Copy 	
Sibsagar DivsiOri Jorhat. 

Advoçt 	 - 
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AR - B 

To,: 

The Director of Pti1 Srvices, 

Assam Circle, Gauhati. 

Through the Supdt. of Postal, SibsagarrDivision, Jorhat, 
• 	

31/3/99. Pop= 

Sub:- Prayer for Re-instatement of Service. 

Respected Sir1 ; 

With due respect and humble submission beg to lay the 

following few lines for your kind coaideration and suitable 

action. 

That Sir, I had joined the Deptt. of Posts on 07.10.1965, 

and that after rendering continuous and sincere se.vice tothe 

Deptt. the Supdt. of Posts Offices, Sibsaga.r District, Jorhat has 

dismissed my service on 10.2.99 vide his Mno No.F4-7/97-98 dtd. 
ir (v 

That Sir, while I was working as PA, Gaurisagar Post Office 

under Sibsagar. 11.0. There became a discrepancy of Rs.10,400/-

through in S.B.Deposit. As the. case was detected, I  was placed 

under suspension vide S.P.Jorhat Memo io.F4-7/97-98 dt.27.02.98. 

Rs.5,000/- out of Rs.10.400/- was already recovered from me on 

22.2.99 and U.C. R. Rs, 900/- September, 1996. (Copy attested). 

Under, the above circumstances, I would appeal to your 

goodseif Re-instate me in my post of P.A. or to retire me compul-

sory consideration of my thirty four years of long service 

continuous service. The rest :nount of Rs. 4500/- would be recorded 

from my pay if reinstated. 

Hope your honour will be gracious enough to consider my 

case sympathetically and reinstate me in the post as prayed for 

and same my family from starvation and oblige. 

Your faithfully,' 

SdJ- (Phui swar Nth ) 

P.A.Gaurisagar, Sibsagar, 
Advaace copy for information 	 (Assam). 

LM.G., Assam Circle, Gauhati. 

Chief P.M.G.,Assam Circle, Gauhati. 

Mr.Indiver Deori,Director of General of Postal Service, 

New Delhi. 

Cerfied to be true Copy 
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ANEXURE 
ANNEXURE -I. 

Statement of article of charges framed against Sri Phuleswar Nath 
P. A. Gourisagar S. 0. now under suspension. 

ARTICLE I 

That the said Sri ?huleswar Nath while working as P.A. 

Gourisagar 3.0. period front 8-1-96 to 28-2-98 had dccented a sum 
of Rs. 5 300/- (Rupees Five thousand three hundred) only from the 
depositor of five S.L accounts ttanding at Gourisagar 5.0. along 
with the relative passbooks on different dates to deposit against 
the account. 5ri Nath had although noted the transaction in the 
passbook duly realised the amount from the depositor but failed 
to credit the deposited amount in Govt. account.. 

Therefore said Sri Phuleswar Nath had violated the provi-
sion of Rule 31 (2) (ii) (a) of P.O. u SB Manrival Vol-I and Rule 
4(i) of FHB Vol-I and thus he failed to maintain absolute inte-
grity exhibited lack of devotion to date and acted in a manner 

which is ubbecoming of a Govt. servent as enjoined in Rule 3(1) 
(i) (ii) and 3 (1) (iii) of C.C.S. (Conduct) Rule 1964. 

ARTICLE -II 

That the said Sri Phuleswar Nath while working as P.A. 
Gourisagar 5.0. period from 8.1.96 to 28.2.98 had accepted deposit 
in r/o five (5) RD accounts in different dates from 12.1. 96 on-
wards amounting to Rs.5100/- (Rupees Five thousand one hundred) 

only but he had failed to credit the deposited amount in Govt. 

account on the date of acceptance or in subsequent dates. 

Thereby said Sri Nath had vLbolated the prthvision of Rule 

31(2) (ii) (a), 46(1), of P0 SB Manual Vol-I and Rule-4 (i) of FI-IB, 

Vol-I and thus he failed to maintain absolute intergrity exhebi-

ted lack of devition to duty and acted in a manner which is 
unbecoming of a Govt. seiverit and enjoined in Rule 3(1) (i) and 
3(1) (ii) and 3 (1) (iii) of c.c.S. (Conduct) Rule 1964. 

ANNEXURE - II 

Statement of imputation of misconduct or misbehavior in support 

of the article of charges framed against Sri Phuleswar Nath PA. 

That, the said Sri Phuleswar Nath while functioning as P.A-
Gourigagar S.0. during the period from 8-1-96 to 28-2-98 had 

accepted deposits from the depositor of below particularised five 

(5)58 account standIng at Gourisagar 5.0. along with relative 

Cez*ied toba true Capy 	 ..... 2. 
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passbobk on different dates to deposits against the aforesaid 

account amounting to Rs. 5300/- (Rupees Five thousand three hundred) 

only. But Sri Nath although noted the transaction in the relevent 

passbook duly impressed office date stamp under his dated signatur* 

but failed to credit the amount so realised to the Govt* account 

on the date of acceptance or in any subsequent dates, The details 

particulars of account are as under - 

Si.. Type of A/C No. Name of depositor Dated particu-' amount 
No. .k/C 	 lars of non 	misappro- 
- 	 - -- 	 - 

SB 	744003 Sri Sobharam Borah 07-06-96 	RS. 500100 

' 	747623 Sri Bipul Borah 	10-05-96 	Rs. 	800.00 

" 	747446 Sri Narayan Ch.Bora 03-06-96 	Rs, 1000.00 

	

05-07-96 	Rs, 1000.00 

4, U 	746705 Sri Narayan Hazri- 

	

ka, 14-06-96 	Rs. 140000 

5. 'I 	747895 Mrs Songita 
Hazarilca 	09-04-96 	Rs. 	600.00 

	

(Rupees Five thousand three hundred ) only. 	Rs. 5300.00 

Therefore said Si Phuleswar Nath P.A. Gourisagar S.O. had 

violated the provision of Rule 31(2) (ii) (a) of P0 SB Manual Vol.1 

and Rule 4(1) of FHB Vol-I arid thus he failed to maintain absolute 

intergrity exhibited lack of devotion to duty and acted in a 

manner which is unbecoming of a Govt. serverit as enjoined in Rule 

3 (i) Ci) 3 (i) (ii) and 3 (i) (iii) of CCS (Conduct) Rule 1964. 

ARTICIjE II. 

That the said Sri Phuleswar Nath while functioning as P.A. Gourisa-

gar S.O. during the period from 8-1-96 to 28-2-98 had accepted 

deposits from the depositore of below particularised five RD 

accounts on the date mentioned against each account. Onreceipt 

of the passbook and amount for s.5100/- said Sri Nath had noted 

the transaction in the passbooks impressed with office date stnp 

and signed against the entry, but failed to credit the deposited 

account in to the Govt. a/c. The particulars of RD accounts as 

under - 

STa. Type of A/C No. Name of depositor Date particula- Imount 
No. 4/C 	 rised of non 

credit 

10 RD 	5958 	Smti Dimpimorii 
Borah 30-06 -96 

2. 	6023 	Miss P4tumoni (alita17-01-96 
08-03-96 
10-09-96 

3, 1* 	 6196 	Sri Konta Nath Dutta07-03-96 
cealflea to be true Copy,  2 4-05-96 

11-07-96 
12-08-96 

Ad 	 10-09-96 

Rs, 500.00 
Rs, 200.00 
Rs. 200.00 
Rs. 200.00 
Rs. 500.00 
Rs. 500.00 
Rs, 500.00 
RS,: 500.00 

Rs. SOO.f 
. .. 
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RD 	6101 Sri Hiten Saikia 	12-01-96 
18-05-96 
05O696 

' 	6484 Sri 8hudeswar Borgohain24-03-96 
30-07-96 

MA01  

Rs. 300.00 
Rs. 300.00 
Rs, 300.00 

1. 300.00 
Rs. 300.00 

(Rupees Five thousand oriehundred)only.Rs.5100.00 

Thereby said Sri Nath had violated the provision of Rule 

31(2) (ii) (a), 46(1) of 2082 Manual Vol I and Rule 4(1) of PHB Vol 

I and thus he failed to maintain absolute tntergrity and exhbited 
lack of devitiort to duty and acted in a mariner which is unbecoming 

of a Govt. serverit as erijoled in Rule 3(1) ci), 3(1)(11) and 3(1) 

(iii) CCS (Conduct) Rule 1964. 

ANCURE -III. 

List of documents by which the article of charges framed against 

Sri Phuleswar Nath P.A.  Gourisagar now under suspension. 

Original S.B.Pa.ssboo}c A/c No. 744003,747623,747446,746705, 

and 747895.. 

Original R.D. pass book a/c No. 5958,6196,6023,6101,arid 6484., 

8.8. long book perid from 0-4-96 to 5-7-96. 

R.D. Journel period from 17-1-96 to 10-9-96. 

50 3.0. a/c book of Gourisagar 3.0. from Jan/96 to Sept/960 

ZZAIL 

• List of witness by whom article of charges framed against Sri 

PhuleswarNath 2. A. Gourisagar now under suspension. 

Sri Dimbeswar kazirika SDIPO's Sibsagar Sub-Division Sthsagar. 

Sri P.Lb A8POts (Division.) 0/0 the Supdt. of Post Offices, 

Sibsagar Divri. Jorhat. 

to be true Cope 
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Inquiry Report 
in the case against Shri Phuleswar Lath, PA, Gourisagar under 
suspension. 

Under sub-rule (2) of Rule 14 of C.C.S. (CCA) Rules, I 
was appointed by the Supdt. of Pos.Sibsagar Dri.Jorhat as the 
Inquiring Authority to inquire into the charges framed against Shri 
Phuleswar Hath, PA, Gaurisagar S. 0. (under suspension) vide his memo 
no. P4-7/97-98 dt. 28-8-98. I have since completed the inquiry 
and on the basis of the documentary and oral evidences adduced befor 
me prepared my Inquiry Report as under - 

Participation by the charged officer in the inquiry. 

The charged officer participated in the inquiry from 
begining to end. 

Article of charge and substance of imputation of misconduct 
or misbehaviour. 

The following articles of charge have been framed against 
S. 0. (under suspension). 

Article - I 

That the said Shri Phuleswar Iath while working as PA., 
Gaurisagar S.O. period from 8-1-96 to 28-2-98 had accepted a sum 
of Rs.5300/- (Rupees Five thousand three hundred) only from the 
depositor of five S.B. accounts standing at Gaurisagar S.O. 
alongwith the relative pass books on different dates to deposit 
against the account. Shri t'Iath had although noted the transaction 
in the passbQok duly realised the amount from the depositor amount 
in Govt. account. 

Therefore said Shri Phuleswar Nath had violated the provision 
of Rule 31(2)II)(a) of 2.0.53 Manual Vol.1 and Rule 4(1) of P} 
Vol. I and thus he failed to maiitain mks= absolute intigrity exhi-
bited lack of devotion to duty and acted in a manner which is 
unbecoming of a Govt. Servant as enjoined in Rule 3 (i) (i) (ii) and 
3(1) (iii) of CCS (conduct) Rule, 1964. 

4rtcA - 
That the said Shri Phuleswar Nath while working as P.A. 

Gaurisagar S.O. period from 8-1-96 to 28-2-98 had accepted deposit 
in respect of five (5) RD accounts in different dates from 12.1.96 
onwards amounting to Rs. 5100/- (Rupees five thousadd one hundred) only 
but he failed to credit the deposited amount in Govt. account on 
the date of acceptance or in subsequent dates. 

Thereby said Shri iath has violated the provision of Rule 
31 (2) (ii) (a), 46(1) of P.0.B Manual Vol.1 and Rule 4(1) of FiB 
Vol.1 and thus he failed to maintain absolute integrity.exhibited 
lack of devotion to duty and acted in a manner which is unbecoming 
of a Govt. Servant as enjoined in Rule 3 (1) (i) and 3 (i) (ii) and 
3(1)11) of CCS(Conduct) Rules, 1964. 

Mnexu-II 	 - 
Statement of imputation of misconduct or misbehaviour in 

support of the article of charges granted against Shri Phuleswar 
!' _PA, Gaurisaqaw under suj2n. 

That the said Sri Phuleswar Nath while functioning as P.A., 
Gaurisagar S.O. during the piod from 8-1-96 to 28-2-98 had accept-
ed deposito from the depositor of below particularised five (5) SB 
account standing at Gaurisagar S.O. alongwith relative pass book 
on different states to deposits zmMxxX*x4x*A against the aforesaid 
account amounting to Rs.5300/-(Rupees five thousand three hundred) 
only. But Shri Lath although noted the transaction in the relative 

Cert!fed to be true Copy 	 .... 2. 
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$B 744003 Sri Su.bhararn Borah 
" 747623 Sri I3ipul Borah 

3, 747446 Sri Narayari Ch.I3ora 

07-06-96 
10-5-96 
03-06-96 
05-07-96 

-.2 - 

pass booi'c duly imressed office date stamp under his dated signature, 
but failed to credit the amount so realised to the govt account on 
the date of acceptance of in any subseqaent dates. The detail 
particulars account are as under S- 

SI. Type of A/C No. Name of depositor 	Dated parti- 	Amount 
No. a/c 	 culars of non misappro- 

500.00 
800.00 
1000.00 
1000.00 

1# 	746705 Shri Narayari Hazarika 	14-6-96 	1400.00 
" 	747895 Mrs Sangita Hazarika 	09-04-96 	600.00 

Rs.tfive thousand three hundred) only. 	 Rs. 5300.00 

Therefore said Shri Phuleswar Nath,PA, Gaurisagar 5.0. had 
violated the provision of Rule 31 (2) (ii) (a) of P.O. $B Manual Vol. I 
and Rule 4(j) of P Vol.1 and thus he failed to maintain absolute 
integrity exhibited lack of devotion to duty and acted in a manner 
which is unbecoming of a Govt. servant as enjoined in Rule 3 (i) (i) 
3(1) (ii) and 3 (i) (iii) of CCS(Conduct) Rule 1964, 

Article -II 

That the said Siri Phuleswar Nath while functioning as P.A. 
Gaurisagar S. 0. during the period from 8-1-96 to 28-2-98 had accepte 
deposits from the depositors of below particularised five RD accounitr 
on the dates mentioned against each account. On receipt of the 
pass book and amount of Rs.5100/- said Shri Nath had noted the tran- 
saction in the pass books impressed with office date stamp and 
signed against the entry, but failed to credit the deposited amount 
in to the govt a/c. The particulars of RD accounts as under - 

51. Type of A/C No. Name of depositor 	Dated parti- knouiit 
No. A/C. 	 culars of non 

credit.  

1. 	RD 	5958 	Smt Bimpimoni l3orah. 	30-6-96 500.00 
2, 	" 	 6023 	Ms Putumoni Kalita 	17-01-96 200.00 

08-'08-96 200.00 
10-09-96 200 0 00 

" 	 6196 	Sri Kontonath Dutta 	07-03-96 500.00 
24-05-96 500100 
11-07-96 500.00 

- 	 12-08-96 500 1 00 
10-9-96 500.00 

6101 	Sri Hjten Saikia. 	12-01-96 300.00 
18-05-96 300.00 
05-06-96 300,00 

U 	6484 	Sri Budheswar Borgohain 24-03-96 300.00 
30-07-96 9000 

ive thousand ane hundred) only.  

Theeeby said Shri Phuleswar Nath had violated the provision 
of Rule 31(2) (ii) (a), 46(1) of P0  SB  Manual Vol.1 and Rule 4(1) of 
FHB Vol.1 and thus he failed to maintain absolute integrity and 
exhibited lack of devotion to duty and acted in a manner which is 
unbecoming of a govt, servant as enjoined in Rule 3(1) (i),3(1) (ii) 
and 3(1)(iii) of CCS(conduct) Rules, 1964. 

Annexure -III 
Lj5t of documents by which the article of charges framed 

against Shri Phuleswar Nath, PA. Ga un sagan nowurider suspension. 
Original SB pass book a/c no. 744003,747623,747446,746705 and 
747895. 
Original RD.pass books a/c no. 5958,6196,6023,6101 and 6484. 

Certified to be true Copy 
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.3- 	- 

SB long book period fran 9-4-96 to 5-7-96. 

4, RD journal period frcn 17-1-96 to 10-9-96. 

5. SO a/c bbok of Gaurisagar &.O. frcm Jan'96 to Spt'96. 

AL'NCJRE - IV 

List of witnesses by whome article of charges framed against 
Shri Phuleawar i'Jath,PA, Gaurisagar now under suspension. 

Shri Dimbeswar Hazari]ca, SDI of P05, Sibsagar Sub Dn4Sibsagar. 

Shri P. Deb, ASP0 (Dri),o/o 'th Supdt. of POs, Sibsagar Dri, Jorht. 

!f 3 ity Hearing ;- 

• 	Preliminaryhearing was held on 21-12-98 at 11-00 hours in 
the office of the Supdt. of Post Offices, Sibsagar Dn.Jorhat in 
which the charged officoc has admitted all the charges framed 
against him fully. 

• 	On the basis of documentary and oral evidence adduced in 
the case before me, I hold that all the two charges against Shri 
Phuleswar Nath stands, proved. 

• 	 /.. ( S. DEV PURKAYASTHA) 
Inquiry Officer 

• 	 & 
Asstt.Supdt.of Pos(HQ) 
Sibsagar Division 

Jorhat-785001. 

Certified to be true Copy 	 •... 	4 
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Proceedings of preliminary 
hearing 

The proceedings were taken up by me in the office of the 
$updt. of Poe, ibsagar Dn,Jorht on 21-12-98 at 11.00 A.M. when 
the follQeing were also present :- 

Shri D. Dihingia, Presenting Officer. 

Shri Phuleswar Nath o, Charged Officer. 

The C.O. when questioned by the 1.0. admitted to have 
received the charge sheet and to have understood the charges against 
him fully. 

The P.O. as directed appeared before me with all the listed• 
docents which were of féred for inspection to the C.O. After 
inspection thereof the C.O.ajnitted the docients mentioned in 
the charge sheet as authentic. He also admitted that he was on 
duty as P.A., Gaurisagar post Office from 8-1-96 to 28-2-98. 

The charged officer when questioned by 1.0.  has admitted 
all the charges framed against him fully. Also the charged officer 
has added that he will refund the amount of !.10,400/- + Intt. 
there of loss sustained to the Govt. at an early date and prayed 
for xnurcy. 

As the charged officer has pleaded guitly unequivocally, 
the case is thus cQncluded. 

Sd!'- I1legible, 
	 Sd/- ( Phuleswar i'ath ) 

( D. Dehingia ) 
	

21/12/98 
21/12/98 

Presenting Officer. 	 Charged Officer 

Sd!'- Illegible, 
21/12/98 

Inquiry Officer. 

Certified to be true Copy 
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ANNEXURE 

DEPARTMENT OF POSTS:INDIA 

OFFICE OF THE SUPDT OF POST OFFICES SIBSAGAR DIVN JORHAT 785001 

Memo No.F4-7/97-98 
	

Ditd at Jorhat the 10-'2-99. 

Sri Phuleswar Nath the then PA,Gourisagar 5.0. (Now under 

suspension) was informed vide this office memo of even No.28.8.98 

that the Rule 14 enquiry under CCS(CCA) Rules 1965 proposed to be 

taken against him. On the basis of charges framed against him here 
under. A memo of imputation of misconduct or inisbeheviour in support 

of articles of charges framed and a list of documents and a list of 

witnesses by whome the articles of charges are propsed to be sus-

tairied were also enclosed thereto. The charges were as follows — 

AEXURE - I 
Statement of articles of charges framed against Sri Phuleswar Nath 

P. A. Goisaq 5.0. now under suspension 

_rtic1__ 
That the said Sri Phuleswar Nath while working as P.A. 

Gourisagar 5.0. period from 8-1-96 to 28-2-98 had accepted a sum 

of s.5300/-(Rupees Five thousand three hundred) only from the depo-

sitor of five(5)$B accounts standing at Gourisagar 5.0. alongwith 

the relative pass books on different dates to depost against the 

account. Sri Nath had although rioted the• transaction in the pass 

book duly realised the amount from the depositor but failed to 

gredit the deposited amount in Govt. account. 
Therefore, said 3ri Phuleswar Nath had violated the provision 

of Rule 31(2)(ii) (a) of P.O. SB Xanual Vol.1 and Rule 4(1) of FHB 

• 	Vol.1 and thilis he failed to maintained absolute integrity exhibited 

• lack of devotion of date and acted in a manner which is unbecoming 

of a Govt, serverit as enjoined in Rule 3(1) (i) (ii) and 3(1) (iii) 

of CCS (Conduct) Rules 1964. 

Isr.d 10 be te Copy 	 Arjicle-.II 
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 That the said Sri Phuleswar Nath while working as P.A. 

Alvo ft1risagar 5.0. period from 8-1-96 to 28-2-98 had accepted deposit 

in r/o five(5) RD accounts in different dates from 12-1-96 onwards 

amounting to Rs. 5100/- (Rupees Five thousand one hundred) only but 

he had failed to credit the deposited amount in Govt. account on 

the date of acceptance or in subeeqqent dttes. 

Thereby sãd Sri Nath had violated the provision of Rule 

31 (2) (ii) (a), 46(1) of P0 SB Manual Vol.1 and Rule-4 (i) of FHB 
vol.1 and thus the failed to maintain absolute intergt±ty exhebited 

lack of devotion to duty and acted in a manner which is kunbecoming 

of a Govt. seivent and enjoined in Rule 3(1) (i) and 3(1) (ii) and 

3(1) (iii) of CCS (Conduct) Rules 1964., 

.... 2. 
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ANNURE - II 

Statement of imputation of misconduct or mibehavior in support of 
the article of charges framed against Sri Phuleswir Nath,P.A. 
Gourisagar now under suspension. 

That the said Sri Phuleswar Nath while function as P.A. 
Gourisagar 5.0. during the period from 8-1-96 to 28-2-98 had 

accepted deposits from the depositor of below particularised five 

(5) 38 accounts standing at gourisagar SO alorigwith relative pass 

book on different dates to deposits against the aforesaid account 

amounting to Rs.5300/-(Rupees Five thousand three hundred) only.l3ut 
Sri Nath although noted the transaction in the relevent pass book 

duly impressed office date stamp under his dated signature,but failec. 

to credit the amount so realised to the Govt.account on the date of 

acceptance or in any subsequent dates. The dates particulars account 

are as under s 

51 	Type of 	/C No. 	Name of depositor Dated particulars 	Amount 
No. 	/C 	 of no credit misappro- 
- 	 p ---s 

53 	744003 	Sri Sobharam Borah. 	07-06-96 Rs, 500.00 
' 	747623 	Sri Bipul Borah. 	10-05-96 Rs. 800.00 

3, 	U 	747446 	Sri Narayen Ch.J3ora. 	03-06-96 Rs.1000.00 
05-07-96 IRS. 1000.00 

$' 	746705 	Sri Narayan Hazarika. 	14-06-96 Rs.1400.00 
" 	747895 	Rrs Sorigita Hazarika. 	09-04-96 Rs. 600.00 

sFve thousand three hundrTn1y. Rs.5300.00 

Therefore said 5ri Phuleswr Nath P. A. Gourisagar 5.0* had 

violated the provision of Rule 31 (2) (ii) (a) of 20 SB Manual VoLE and 

Rule 4(1) of FHB Vol.1 and thus he failed to maintain absolute inter,  

grity exhibited lack of d&otion to duty and acted in a manner which 
is unbecoming of a Govt. servent as enjoined in Rule 3(1)(1),3;(1) 

(ii) and 3 (1) (iii) of CCS(Coriduct) Rules 1964. 

Artigle 

That the said 5ri Phuleswar Nath while functioning as P.A. 

Gourisagar 5.0. during the period from 8-1-96 to 28-2-98 had accep-

ted deposits from the depositors of below particularised five(5)RD 

*scount on the mentioned against each account. On receipt of the 

pass book aad amount for Rs5100/-said Sri Nath had noted the transa-

ction in the pass books impressed with office date stamp and 

signed against the entry, but failed to credit the deposited amount 

in to the Govt. account. The particulars of. RD accounts as under - 

81 Type of P/C No. Name of depositor Dated particularised Amount 
iiQ- Ya _____ ___________- o  on credito  

RD 	5958 	Smti Dimpimoni 	30-06-96 	 RS, 500.00 
Borah. 

" 	6023 	Miss Putumorii Kalita,17-01-96 	 Rs. 200.00 

	

08-08-96 	 Rs, 200.00 
Ou"ed lobe true Copy 	, 	10-09-96 	 Rs., 200.00 
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3. RD 	6196 Sri Konta Nath Dutta. 	07-03-96 Rs. 500.00 
24-05-96 Rs. 500.00 
11-07-96 Rs. 500,00 
12-08-96 Rs. 500.00 
10-09-96 3. 500.00 

6101 Sri Niteri Sikia. 	12-01-96 Rs. 	300.00 
18-05-96 Rs. 300.00 
05-06-96 'Rs. 	300.00 

5. 	.6484 Sri Bhudeswar Borgohairi, 	24-03-96 Rh 300.00 
30-07-96 Rs. 	300.00 

Rupees Five thousand one hundred) only. 	- Rs. 5100. 00 
Thereby said Sri Nath had violated the provision of Rule 31 (2) 

(ii) (), 	46(1) of P0 SB Manual Vol.1 and Rule 4(1) of FHB Vol.1 and 
thug he failed to maintain absolute interg*tity and exhibited lack of 
devotion of duty and acted in a mariner which is unbecoming of a Govt. 
servent as enjoined in Rule 3(1) Ci), 3(1) (ii) and 3(1) (iii) CCS 
(Con&tct) Rule 1964. 

1.1st of documents by which the article of charges framed against Sri 
Phuleswar Nath,P.A.Gourisagar now under suspension. 

11 	Original SB pass book a/c no. 744003,747623,747446,746705 and 
747895. 	-. 

20 	Original RD passbooks a/c no. 5958,6196,6023,6101 & 6484. 
SB long book perthod from 9-4-96 to 5-7-96. 
RD journal period from 17-1-96 to 10-9-96. 

5, $0 a/c book of Gourisagar $0 from Jan/96 to Sept/96 0  

I*ist of witness by whome articles of charges framed against Sri 
ule.swar Nath PA,Gourisagar now under suspension. 

1. Sri Dimbeswar Piazarika, SDIPO's Sibsagar Suivision, Sibsagar. 
2, Sri P. Deb, ASPO' g (Dii) o/o the Supdt. of Post Offices, Sibsagr 

Division, Jorhat. 

3. Sri Phuleswar Nath was directed to submit within ten days of 
receipt of the memorandum a written statement of defence and also to 
state whether he desire to be heird in person. 

4, Sri Phuleswar Nath the then PA, Gourisagar $O (Now under susperi-
sion) had received the aforesaid memo on 10-9-98 and submitted his 
written statement of defence on 18-9-98 which was received by this 
office on 5 October 1998. His w±itten statement of defence goes as 
under - 

Ci) This is to intimate that I have received your memo no.F4-7/97-98 
on 9-9-98. As I was affected for flèod, the reply is delayed fov 4 
days, please execuse me. 
(ii) I am Sri Phuleswar Nath,P.A.Gourisagar under suspension.ccuse 
me Sir, I amnot willing to file any case against the Deptt. 

(iii)I Sri Phuleswar Nath,kxAx assused you the lost conferred upon me. 

SB a/c no. (6) Total Rs. 5300.00 
RD a/c rio. (5) Total izs. 5100.00 

Total Rs.10400.30 

Total ten thousand four hundred will be deposited to Govt. 
within 45 days from this date. 

(iv) This is my prayer to your honour to kindly allow me to join in 
service and request you to deduct Rs.2000/- per month with interest. 

CEIWed to be true Copy 

...... 4. 
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51 The Superintendent of Post Offices, Sibsagar Divisionjorhat 
therefore appointed Sri ?arirna]. Deb, the then A20:'s (Dri) o/o the 
SPO's Jorhat (Now A$PO's(Dri) Silchar) 4s Inquiry authority to enquire 
into the charges framed against Sri Phuleswar Nath and Sri D.Dehingia, 
SDIPO's Mariarii Sub-Division appointed as presenting officer to 
present the case on behalf of the Disciplinary authority vide memo 
of even rio. dtd. 7-10-98. Subseqeeritly in pertial modification of 
aforesaid memo Sri Sandip Dey Purlcayasth, ASPO's(HQ) appointed as 1.0. 
instead of Sri P. Deb the then AS0'  s (Division) to enquiry into the. 
charges framed against said Sri Phuleswar Nath vide memo of even riO f  
dtd. 2-12-98 endersing copy to aliconcerned. 

6. Sri Saridip Dey Purkayastha,  the Inquiry Authority conducted the 
enquiry and submitted his inquiry report vide his letter no. Inquiry-
1/98-99 dtd. 1-1-99 which was received by this office on 1-1-99 and 
the sane reads as follows - 

Inquiry  

in the case gain St Sri Phuleswar 	 under  

11 	tinder sub-rule (2) Of Rule 14 of CCS(CCA) Rules, I was appointed 
by the Supdt. of P03, Sibsagar Division, Jorhat as the Inquiry 
Authority to inquire into the charges framed against &ri .Phuleswar 
Nath, PA, Gourisagar 8.0. (under suspension) vide his memo no.P4-7/97-98 
dtd. 28-8-98. 1 have since completed the inquiry and on the basis of 
the documentary and oral evidences adduced before me prepared my 
Inquiry Report as under - 

PartjcatiOn by the charges officer in the inquiry. 
The charged officer participated in the inquiry from being to 

end. 
Article of charge and substance of imputation of misconduct or 

misbehaviour. 
The following articles of charge have been framed against Sri 

Phuleswar Nath, PA? Gourisagar SO (under suspension). 

That the said Sri Phuleswar Nth while working as PAGourisagr 
$O period from 8-1-96 to 28-2-98 had accepted a sum of Rs.5300/-
(Rupees Five thousand three hundred) only from the depositor of five 
$3 accounts standing at Gourisagar SO alongwith the relative/pass 
books on differerie dates to deposit against the account. Sri Nath 
had although noted the transaction in the pass book duly realised the 
amount from the depositor but failed to credit the deposited amount 
in Govt. account. 

Therefore, said Sri Phuloswr Nath had violated the provision 
of Rule 31 (2) (ii) (a) of P0 SB Manual V01.1 and Rule 4(i) of Fl-lB Vol. I 
and thus he failed to maintain asoute integrity exhibited lack of 
devotion to duty and acted in a manner which is ubecoming of Govt* 
ervant as enjoined in Rule 3(1) (i) (ii) and 3(1) (iii) of CCS(Conduct) 

Rules, 1964. 
CP  

,/ That the said Sri Phuieswar Na.th while working as P.A. Gourisagar 
0 period from 8-1-96 to 28298 had accepted deposit in respect of 

40Cfive (5) RD accounts in different dates from 12-1-96 onwards amounting 
to Rs.5100/(Rupees Five thousand one hundred) only but he failed to 
credit the deposited amount in GOvt. account on the date of acceptanc-

• 	or in subsequent dates. 
Thereby, saId.Sri Nath had viorated the provision of Rule 31(2) 

(ii) (a), 46(1) of P.O. SB Manual Vol. I and Rule 4(1) of P113 Vol-I 

and thus he failed to maintain absolute integrity exhibited lack of 
devotion to duty and acted in a rnnner which is unbecoming of a Govt. • 

	

	servant as enjoined in Rule 3(1)(i) and 3(1).(ii) and 3(1) (iii) of CCE 

(Conduct) Rules 1964. 
- 	 ...••. 5. 
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Statement of imputation of misconduct or misbehavd)our in support 
of the article of charges framed agaiest Sri Phuiesar Nath,PS,Gouri-
sagar now under.  suspension. 

That the said Sri •Phuleswar Nath while functioning as P.A., 
Gourisagar SO during the period from 8-1-96 to 28-2-98 had accepted 
deposits from the depositor of below particularised five(5) SB  account 
standing at Gourisagar $O alongwith relative pass book on different 
dates to deposits against the aforesaid account amounting tos.5300/-
(Rupees Five thousand three hundred) only. But Sri ISlath although 
noted the tarisaction in the relative pass book duly impressed office 
date stamp under his dated signature, but failed to credit the amount 
so realised to the Govt* account on the date of acceptance or in any 
subsequent dates. The detail particulars account are as under - 

Si. Type of A/c. A/C No. Name of depositor Dated particulars Amount 
No. 	 of non credit. 	mi sappro- 

Pri ate 

S. B. 	744003 Sri Sübharam Borahs, 
of 	 747623 Sri Bipul Borah. 
Is 	 747446 Sri Narayan Ch.Bora. 

" 	 746705 Sri Narayan Hazarika 
Is 747895 Mrs Sangita Hazarjka  

07-06-96 	Rs. 500.00 
10-5-96 Rs. $00.00 
03-06-96 Rs. 1000.00 
05-07-96 Rs.1000.00 
14-6-96 4.1400.00 
09-04-96 Rs. 600.00 

 
 

 

I 

(Rupees Five thousand three hundred) only. 	 Rs. 5300. 00 

Therefore said Sri Phuleswar Nath, PA, Gourisagar S.C. had vio-
lated the provision of Rule 31 (2) (ii) (a) of P0 SB Manual Vol.1 and 
Rui 4(1) of PUB Vol.1 and thus he failed to maintain absolute inte-
grity exhibited lack of devotion to duty and acted in a manner of 
a Govt. servent as enjoined which is unbecoming in Rule 31) (i), 3(1) 
(ii) and 3(1) (iii) of CCS(Condut) Rules 1964. 

Articles- II 

That the said Sri Phuleswar Nath while functioning as PA, Gouria-' 
gar SO during the period from 8-1-96 to 28-2-98 had accepted deposits 
from the depositors of below prticularised five RD accounts on the 
dates mentioned against each account. On receipt of the pass book and 
amount of s.51001- said Sri Nath had noted the transaction in the 
pass books impressed with office date stamp and signed against the 
entry, but failed to credit the depeited amount in to the Govt.a/c 
The particulars of RD accounts as under - 
Sl.No.Type of ?VC No. Name of depositor 

A/C 

Dated Parti- 	Amount 
culars of non 
credit. 

R.D. 	5958 $mt Bimpimoni Borah 30-6-96 Rs. 500.00 
6023 Dis Putumoni Kalita 17-02-96 Rs, 200.00 

08-08-96 Rs, 200.00 
10r0996 Rs. 200.00 

6196 Sri Kntomath Dutta. 07-03-96 Rs, 500100 
24-05-96 Rs. 500.00 
11-07-96 Rs, 500.00 
12-08-96 Rs. 500.00 
10-09-96 Rs, 500.00 

6101 Sri Niten Saikia. 12-01-96 Rs, 300.00 
18-05-96 Rs. 300.00 
05-06-96 Rs. 300.00 

6484 Sri Budheswar Borgohain 24-03-96 Rs. 300.00 
30-07-96 Rs, 300.00 

 
 

Certlflei to e true Copy 

MWate 

5. 

(Rupees Five thousand one hundr) only. 	 Rs. 5100.00 

...... 6. 
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Thereby said Sri Pheswar Nath had violate 
of Rule 31(2) (ii) (a), 46(1) of P0 SB Manual Vol.1 
FHB Vol.1 and' thus he failed to maintain absolute 
exhibited lack of devthtion to duty and acted in a 
unbecoming of a govt. servant as enjoined in Rule 
and 3(1) (iii) of CCS(Coriduct) Rules 19649 

ANNEXURE - III 

the provision 
and Rule 4(1) of 
integrity and 
manner which is 
3(1) (i), 3(1) (ii) 

List of documents by which the article of charges framed 
against Sri Phuleswar Nath,PA,00urisagar now under suspension. 

Original SB pass book a/c no. 744003,747623,747446,746705 and 
747893. 

Original RD pass books a/c no. 5958, 6196, 6023, 6101 and 6485. 
SB long book period from 0-4-96 to 5-7-96. 
RD journal period from 17-1-96 to 10-9-96. 
50  a/c book of Gourisagar S.O.  from jan/96 to Sept/96. 

ANNEXURE - IV 

List of witnesses by whom article of charges framed against 
Sri Phuleswar Nath,PA,Gourisagar now under suspension. 

Sri Dimbeswar Hazarika, SDI of POs,&ibsagar sub-division 
Sib sagar. 
Sri P. Lb, ASPO (Dri), 0/0 the Supdt. of POE, Sibsagar Dn, Jorhat. 

PRLININARY HEARILG ;- 

Preliminary hearing was held on 21-12-98 at 11-00 hours in 
the office of the Supdt. of Post Offices, Sibsagar Dn.Jorhat in 
which the charges officer has admitted all the charges framed' 
against him fully . 

Fidjrig - 

On the basis of documentary and oral evidence adduced in the 
case before me, I hold that all the two charges against Sri Phule-
swar Nath stands proved. 

7. 	The said report of the inquiry authority dtd. 1-1-99 was 
foriarded to Sri Phuleswar Nath, PA, Gourisagar (Now under suspensior 
vide this office memo of even no dtd 8-1-99 to make any representa-
tion if any and submit in writing within 15 days of receipt of the 
aforesaid memo. On receipt of the memo said Sri Phuleswar Nath 
submitted his written representation dtd. 1-2-99 and the same was 
received by this office on 3-2-99. His representation goes as under 

This is to state that I am Sri Phuleswar Nath,' PA, Gourisagar 
under suspension. I assured in written that the uriwiliful loss of 
Govt. money for Rs.10,400/- wil be made up with interest for which 
the enquiry is going on. But it is a matter of sad that the amount 
could no be refunded till today because. 

11 	Now I am under suspension. I am to maintain the family consist 
of 8 members with my poor subsistance allowance. Moreover, I am 
flood affected. I have no food to take, no cloth to wear and no 
shelter to leave and no paddy fud rice in my home. I have four 
college going sons and dauthters who are the candidates of firial 
examination in high standard. I have lost everything with them. 
- 

tObetru  .. .. . 7. 



I was suffering from TB for lo months from 11-9-96 to 17-2-98 
All the certificates were submitted in the office and leave also 
available but it is a matter of sad that I  have not received even 
16 paise as the pay of 16 months. Therefore, I beg to request you 
to grant me the leave. 

Therefore I request your honour to grant me the leave and to 
request you to withdraw suspension order and let me to join in 
service. Further I request you to deduct s. 2000/- in every month 
to make up Rs.10,400/- with interest thereon. This is my humble 4mz=
prayer to you. 

OBSERVATION AID ASSESMENT 

I have gone through the inquiry report of the inquiry auth-
ority and written statement of defence nubmitted by the charged 
official on 5th Gtober 1996 as well as 1-2-99 very carefully and 
given due consideration it deserves. Now from the report of the 
inquiry authority it is clear that the charged official had admitted 
all the charges brough against him on the date of preliminary hear-
ing. Thus it is crystal clear that, Sri Phu.leswar Nath has violated 
the provision of Rule 31(2) (ii) (a), 46(1). of 20 SB Manual Vol.1 I 
and Rule 4(1) of FHB Vol.1. Thus the said Sri Phuleswar Nath by his 
above actes failed to maintain integrity, devotion to duty and acted 
in a manner which was unbecoming of a Govt. servant as enj oined in 
Rule 3(1) (1), 3(1) (ii) and 3(1) (iii) respectively of 

Rules 1964. It may thereforee be safely 
concluded that all the c harges levelled against Sri Phuleswar Nath 
the then PA.Gourisagar (Now under suspension) vide this memo of even 
no dated 28-8-98 stands proved beyond any shadow of doubt. 

In view of the lapces committed by Sri Phulesar Nath and 
considering the gEavity of the case the official deserves detsrrent 
action against him. And accordingly to meet the ends of justice 
following order has been issued. 

ORDER 

I Sri S. Das, Supdt. of Post Offices, Sibsagar Division,. 
Jorhat hereby order that Sri Phuleswar Nath, the then Postal Assis-
tant, Gourisagar 5.0. (noW under suspension) be dismissed from 
service with immediate effect. 

Sd/-( S.Das ) 
Supdt. of Post Of fices,. 
Sibsagar Division Jorhat. 

Copy forwarded to - 
Sri Phuleswar Nath, PA Gourisagar (Now under suspension ). 
The Postmaster Sibsagar H.O. for information and rcessary 
The Staff Branch, 0/0 the SPO's Sibsagar Divisiori, Jorhat. 
The CR file of the official. 
P/F of the official. 
The Asstt. Director (INv) 0/0 the PMG, Assam Region,Guwahati 
w.r.t. COs file no. INV/RD/SB/21/97-98. 
Puhishnent register. 

S. Spare 
9. 0/C. 	 SaJ- Illegible 

aôtiOfl 

4 

1o/2/99 
Supdt. of Post Offices, 
Sibsagar Division Jorhat. 
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ANNEXURE- 	-. 

ATMENT, OF POSTS; IWDIA 

OFFICE OF TiiO3v1ASTER GENERAL ASS4 REGION 

GUWAI-IATI-781001, 

NO. StIU/2/253/99/RP 	 29th Sept/99 

Sri Phuleswar Nath, the then P. A. Gourisagar S.O. has 

preferred an appeal to D. P. S. As sam Region, Guwahati dt. 30.3.99 
against the orders of Supdt. of P.Os,Sibsagar Division, Jorhat Memo 
No.F44-7/97-98 at. 10.2.99. 

Sri Phuleswar Nath was proceeded unier Rule-14 of CC&(CCA) 
Ru.le,1965 vide memo No.F4-7/97-98 dt. 28.9.98 on the following 
charges- 

That the said Sri Phuleswar Nath while working as P.A. 

• 	Gouriagaç S. 0. period from 8.1. 90 to 28.2.98 has accepted ae sum 

of 	(Rupees Five thousand three huiired) only from the 

• 	depositors of five $.B.accourits standing at Gourisagar S.O. along- 

with the relevant pass Books on different dates to deposit against 

the account. Sri N'ath had although noted the transaction in the 
f2ass book duly realised the amount from the depositor but failed 

/ 'L
) 	to credit the deposited amount in Govt. ccount. 

,I\)/ 	Therefore, said Sri Phuleswar Nath had violated the provision 

Rule 31 (2) (ii) (a) of P.0.58 Manual Vol.1 and Rule 4(1) of F1 

/ tJ) Vol.1 and thus he tailed to maintain absolute integrity exhibited 

lack Of devotion to duty and acted in a manner which is ubbecning 

of a Govt. Servant as enjoined in Rule 2(1) (i) (ii) and 3 (i) (iii) of 

C.C.S.(Coricluct) Rules 1964. 

?icle -11 

That the said Sri Phuleswar Nath while working as P.A., 

Gourisagar S.O. period from 8.1.96 to 28.2.98 had accepted deposit 

in respect of 5(five) R.D.accounts in different dates from 12.1.96 

onwards amounting to Rs.5100/-(Rupeee five thousand one hundred only) 

but he had failed to credit the deposited amount in Govt. .?ccount 

on the date of acceptance or in subsequent dates. 

Thereby said Sri Nath had violated the provision of Rule 31 

(2)(ii)(a), 46(1) of P.O. SB Manual Vol.1 and Rule 4(1) of FHB Vol.1 

and this he failed to maintain absolute integrity exhibited lack of 

devthtion to duty and acted in a manner which is ubecominig of a 

Govt. Servant and enjoined in Rule 3 (1) (i) and 3 (1) (ii) and 3 (i) (iii 

of cCS(Conduct) Rule 1964. 

• 	 CrfIed to be true Copy 	 • 	.... 20 
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The memo, was received by Sri Phuleswar Nath on 10,9.98 
as intimated by SB1, Gourisagar 5.0. under his letter No.187/P,Nt4/ 

97-98 dt. 19.9.98.Sri Phuleswar Nath iri'his written settlement dt. 

18.9.98 has stated that he will deposit the defrauded amount of 

Rs.10,400/-(Rupeees ten thousand four hundred only) in respect of 
S.B. accourits  and R.D.accounts as mentioned in the charges. Sri P. 

Deb, A8PO, 5ibsagar Divsiori, Jorhat was appointed as Inquiry Officer 

and Sri D. Dehingia, SDI2, Mariani Sub Ditgion,.Mianj as Presen-

ting Officer were appointed By SPOs/Jorhat vide memo No.F4-7/97-98 

dt. 7.10.98 to enquire into the charges levelled against the officia 
5ince P.Deb was witness in the case, the 1.0. was changed by SPO5 

Sibsagar Division, Jorhat under his No.P4-7/97-98 dt.2.12.98, and 

Sri S. D. Purkayastha, ASPO5 (MQ) was appointed as 1.0. by the same 

memo. Sri S.D.Pur]cayastha 1.0. has submitted his Inquiry Report 

under his No.Inquiry/1/98-99 dt. 1.1.99. The preliminary inquiry was 
1eld on 21.12.98 and the charged of fial has admitted the charges. 
Accordingly, 1.0. has submitted the report that the charges levelled 

against Sri Nath stands proved. 
The copy of the Inquiry report of the 1.0.  was sent to Sri 

Phuleswar Nath under SPOs/Jorhat memo.No.F4-7/97-98 at. 8.1.99 to 
make any representation if he likes within 15 days on receipt of 

the same. Sri Nath submitted a representation dt. 1.2.99 and stated 

that he will refund the money of Rs. 10, 400/- @ Rs. 2,000/- per month. 
Sri Nath was awardee punishment by the S.P. Os/Jorhat under 

his memo. No.P4-7/97-98 dt. 10.2.99 awarding the punishment for dis-

missal from service with immediate effect as all the charges levelle 

against Sri Nath were proved during the inquiry.Sri Nath in his 
appeal dt. 30.3.99 stated the following 3- 

// That he entered in the service on 7.9.65 and &tsmissed from 
•.Service on 10.2.99 and stated that he will refund the money with 

,/ -interest for a period of 3 years. There is no other material in the 
appeal to be considered. Iffave gone through the Service Book,Dis-
cipliriary file, C.R. file and other celevant records and found the 

following - 

1. Rs.20001- Was recovered from him under SPOs/Jorhat memo. 

No.P4-11/94-95 dt. 26.10.94 being non-credit of value 

of 1VP •  

2./Sri Nath was punished for stoppage of One increment which 
CIfIdtobstrueo' was due on 1.5.87 at the stage of Rs.1180/- for a period of 

3 years with cumulative effect and recovery of Rs.2100.90 

Advocate in 33 monthly installments of Rs.80/- per month vide SPO/ 
Jorhat Mernd.No.F4-7/84-85/D dt. 30.3.87 for misappropria-

ting value of VP articles. 

S... 3. 



7 3, 8i Nth was awarded punishment under SPPOs/Jorhat memo. 

io.F4-20/90-91 dt. 19.8.93 for reductionof one stage for 
one year without cumulative effect from Rs01330/- to 

Rs.1300/- for misappropriating amount of SB deposit. 

4. Sri Nath was awarded puflishment under SPO/Joihat memo. 
No.F4-22/94-95 dt. 6.3.97 for recovery of .5,.000/ @ 

Rs, 2 00/- per month from MarcIV97 for misap1propriating 
• 	 SB/RD deposit. 

In the present case whexe Sri Phuleswar Nath preferred appeal 
I have gone through the entire case and do not find any reasons to 

interfere with the decision of the Disciplinary Authority as there 

no merit of the appeal, therefore, the appeal is rejected. 

I Sri B, Sèlvakumar, D. P. S., As sam Region, Gzahati hereby 

orders to uphold the orders of the Disciplinary Authority issued, 
under memo. No.F4-7/97-98 dt. 10.2.99. 

• 	
54/.. (B. $Lva1) 

Appellate Authority 
& 

Director Postal Services 
Assam Region, Guwahati-781001. 

Copy to 

I • Sri Phu],eswar Nath, Ex-Postal Asstt., Gourisagar 5.0. 

2-3-The Supdt. of P.O. s,Sibsagar Divion, Jorhat. 	 •. 
4, O.c. 

5. Spare. 	 j.. Illegible 
- 	Director Postal Services, 

Assam Region Guwahati-781 001. 
Cerfled to be4py 

Advocat 

0 
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ANNEXURE - 

• 	 DEPARTMEL'T0FP0STS, INDIA 

0/0 The Supdt. of Post Off ices 
Sibsagar Division, Jorhit. 

Memo No. P4-7/97-98 	Dated at Jorhat the 8.1.99. 

An enquiry was held against Sri Phuleswar Nath P.A. 

Gaurisagar S.O. (Now under suspension) vide rule 14 of 

cCS(cCA) Rules 19650 

The repart of the enquiry officer is enclosed. The 

disciplinary authority will take a suitle decision after 

considering the repott. If you wish to make any representat 

ion on submission you may do so in writing to bbe discip-

linary authority within 15 days of receipt of this letter. 

Ericlosed- As above(5 sheets) 

$- ( S.Das) 
Supdt. of Post Offjces, 

Sibsagar Division.. 

Jorhat - 

CopytO- 

Sj Phuleswar Nath, 
(aegd) PA Gaurisagar S0(Now under suspension ). 

$d/ Illegible 
11/1/99 

Supdt. of Poet Offjces, 
Certified to be true Copy 	 Sibsagar Division, 

Jorhat- 

Advocate 	 - 



EXURE - 

To, 

The Hon'ble Member(Persorinej), 

Department of POt, India, 

0/0 the Director General (PoetS), 

New Delhj-110001. 	 Dt. 13.11.99. 

Sub:- Prayer for commutation of Punishment. 

-. 	Most respectfully, I beg to lay the following few lines 

for favour of kind consideration and sympathetic orders. 

That Sir, I entered the department on 7.9.65 and have 

been dismissed from seivice on 10.2.99 vide Superintendent, of 

Pot, Sibsagar Divisiori, Jorhat(Assam) Memo No. P4-7/97-98 

dtd. 10.2.99 for having failed to credit an amount Rs.10,400/- 

(Rupees Ten thousand four hundred) only being deposits in respect 
of SB and RDaccouhts, M' appeal to the Uon'ble Director of Postal. 

Srvices, Assam Region, Guwahati-781001 have been turned down 
vide his Memo No.&taff/2/25-3/99/RP dtd. 29th Sept. 1 99. 

I, therefore, beg to request your honour kindly to conside 

my case most sympatheticallv and commute my punishment to One that 

wou.d all,ow me to draw the pensionery benefits had I proceeded 

ium on leave on 10.2.99, after adjusting the pecuniary  loss 

incurred by the department. 

I remain, Sir. 

Yours faithfully, 

StJ.-(Phuleswar Nath ) 

Sc-PA,Gaurisagar C.O. 

Certified to bo true Copy 

Advocate 

10 
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&NEXURE - I 	 - 

To,. 

The liori'ble Mnber(PersorineJ), 

Department of Posts, India. 

Office of the Director General (Pt), 

New Delhi-110001. 

Dated the 27 Nov.2000. 

Sub:- Prayer for coutation of Punishment. 

Sir, 

Most respectfully I beg to lay the following few lines 

for favour of kind consideration and sympathetic orders. 

That Sir, I entered the department on 7/9/65 and have been 

dismissed from service on 10/2/99 vide Superintendent of posts, 

Sibsagar Di'sioni, Jorhat(Assam) Memo No..F4-7/97-98 Dtd.10/2/99 

for having failed to credit an amount Rs.10.400/-(Rupees Ten 

thousand Four hundred) only being deposit in respect of $3 and RD 

accounts. My appeal to the Hon'ble Director of Postal Services, 

Assm Region, Guwahati-781001 have been turned down vide his Memo 

No.$taf/2/25-3/99/RP Dtd. 29th Sept. )99 

I, therefore, bego to request your honour kindly to 

consider my case most sympathetically and commute my punishment 

to one that would allow me to draw the pensionery beiffefits had 

I proceeded on leave on 10/2/99, after adjusting the pecuniary 

loss incurred by the department. 

I remain, Sir* 

rl!f!ed to be true Copy 

Advocate 

Yours faithfully, 

Sd! (PHuIsw NXIH) 

ax-P. A. Gaurisagar, 

Sib sagar (Assam). 
27.11. 2000. 
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IN THE 0ENAL ADMZt?ISV.ATIYB,  TRjj, 

GUWAHATI BENCH ::: 

1 

0.A. N0 28 oF 2001. 

&ri Phuleewar Nath 

. ••Q •• 	.!PPlicant. 

UnicR of  India & Ora. 

S.. • • e 

( Written Statements for and on behalf of the 

respondent No. 1, 2 and 3 ) 

The Written Statements of the abovenojed respondents 

are, as Z011O8 :- 

That a copy of the 0 .A • No. 328/2001 ( referred 

to as the "applicatjon°)has been served on the respondents. 

The respondents have gone through the same and understood the 

contents tkalmm thereof. The Interest of all the respopdent 

being similar, common written statements are filed for all 

the Tepondenta. 

That the statements made in the application, 

which are not specifically admitted, are hereby denied by 

the reapondent. 

Qtj 
r 	 c 

That with the statements made in para 1 of the 

application, the answering respondents state that these being 

matter of records, the respondents rely upon to the etont of  

suoh 'ecorda. 
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That the respondents have no comment to offer 

against para 2 and 4(a) of the application. 

That with regard to the statements made in para 3, 

the respondents state that the application is barred by the 

law of limitation, and hence, the stateien.ts are incorrect 

and misleading In this regard, it is also humbly submitted 

that the applicant has filed a Misc. Oase for condonation 

delay viz N.? • No. 246/2001 , knowing well that the matter 

is hopelessly barred by limitation. Hence the grounds shown 

in the said M.P. No. 246/2001 cannot sustain In law as "suffi-

cient cause" for delay. 

6 • 	That with regard to pam 4(b), the respondents state 

that Shri PhuJ.esjar Wath, 1st joined in service as Class-IV on 

7.10.65 in Tinsukia Postal Division vide 8?, Upper Aseam - 

Division, memo no. Bi/Olass IV/Pt.II dated 2.6.65. Then he 

was promoted to postman cadre vide SP/Tinsukia mono no. B1/xam/ 

Deptl-?ostman/7O dated 28.1 .71 and joined as Postman Parbatpur 

P.O. on 8.2.71 • \irther he was promoted to clerical cadre and 

joined as clerk, 1Qonsa (Arunachal Pradesh) on 29.5.76. There-

after, he was transferred to Sibsagar Postal Division and he 

joined in this Department on 7.10.65 as mentioned above. ( The 

extract of his service book showing date of joining in the 

Department, promotion to postman cadre and clerical (postal 

astt.) CSdre date of joining in Sibsagar Postal Division are 

Annexads asi , 	 1-B-,-aa-4 reapo-eti-vey .)•. 

H 
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7. 	That with regard to the statements made in pars 

4(0), the re spon dents state that it is a fact that &' I 	s - 

war Nath was charged under B u le -14 of CCS (CeA ) Rules, 1965 

for misappropriation of Govt • money to the tune of Bs .10,400/-

while he was functioning as P.A. Gouriaagar during the period 

from 8.1.96 to 28.2.98 vide this office memo no. P4-7/97-98 

dated 28 .8.98. ]iring his functioning as such, be accepted 

deposits from the depositors of V pass book, but failed 

to urodit the said amount to the Govt. account. Although 

total amount involved in this case was Ra. 34,547.40 for 67 

SBAD pass books, only 10/D pass books for Ba .10 9 400/- was 

mentioned in that ohargeaheet to prove his violation of provi-

sions of Departmental Rules leading to his misconduct. 

It is not correct that an amount of Ba. 5000/- 

out of Re. 10,400/- was recovered from him on 22.2.99. The 

amount of Ba .5000/- was ordered to be recovered from him vide 

this office memo no. 74-22/94-95 dated 6.3.97 in connection 

with Demow fraud case, iore he was charged under Ru].e-16 of 

C0S(OCA)Rules, 1965 as mbsidiary offender in another loss 

and fraud of DSmOW Sub Post Office for his failure to maintain 

Binder chart, Index to ledger card and special error book etc 

ile he was working as ledger assistant No.1 of Sibsagar fl.O. 

during the period from 3.7.94 to 26.8.94. Therefore, his 

statement is misleading and not correct. 

The case of misappropriation was detected on 

5.2.98, but Sri Phuleawar Nath claimed to have deposited Bs.9 00/-

during Sept/96, in C/w this case, wiich is not true. 
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Copy of charge sheet is marked as Annexure 

and copy of Inqufry report as Annexure ?a and 

copy of menio dated 6.3.97 marked as Annexure- 

8. That with regard to the statements made in para 

4(d), the respondents state that Sri Thuleawar Nath, while 

working as PA, Gou:risagar 8.0, did not account for the Govt./ 
public money of his collection from respective Si3iD depositors 

and defalcated the money on Head of accounting for in Govt. 

A/C • Thus his representation dated 31 .3.99 though received it 

could not be considered as there was so such provision In the 

Department of posts. 

 That with regard to the statements made In para 

4(e), the respondents state that the Departmental Inqufry was 

conducted as per u1e-14 of CCS(CGA)Rules, 1965, giving ample 

scope and reasonable opportunity to defend his case and finally 

the Inquiry Officer wbmitted his report stating all the charged 

framed against Shri Thuleewar Nath as proved • The Inquiry 

report and relevant documents were taker) into consideration and 

awarded Punishment of di3iissal from service on 10.2.99. 

That with regard to statement made in para 

(ii)and (iii), the respondents state that these are matters of 

records. 

It is a fact that Shri Thuleewar Nath while firictioning as 

Sub Postmaster, Kmalabari 8.0 • be defa bat ed collection of 

1 VP. As such a sum of fiS.2O0O/ was recovered from Sri Phulea-  

war 1Tatb vide this office memo no. P4-11/94-95 dated 26.10.94 
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being nonredit of value of 1VP8 when he was,functionin g  as 

&th Postiaster, Kamalabarj 3.0. on 8.12.88. Sri Nath was 

found involved in loss and fraud case of Kamalabari S.O. 

Copy of SPOs/Jorhat letter marked as knnexure-RStS  

ri Thuloawar Nath while functioning as PA, Sib sagar H .0 • he 

was punished with stoppa€e of one Increment due on 1 .5.87 for 

3 years with cumulative effect on his future Increment and 

recovery of R. 2801.90 from his pay in 36 instalments @ Re.80/-

p.m. vide SPOs/Jorhat memo no. 74-7/84-85/D dated  30.3.87 for 

misapproprjatj.ng value of V.P. articles from 4.12.81 to 1 5.5.65. 

Copy of the above memo is annexed as Annezure -.T' 

Shr± Thu.leswar Nath was awarded punishment vide 

SPOs/Jorhat memo no • P4-20/9 0-.91 dated 19 • .93 for reduction 

of one sta€e from s. 1330/' to Rs.13 00/-. for one year for 

misappropriating amount of SB deposit, while be was working 

as PA/SPM, Kamalabari 5.0. during the period from 9.8.89 to 

27.12.89. 

Copy of the said memo marked as Annexure 

Thus from above fact it is crystal clear that the 

ser vice career of Sr I Thu le swar Nath, applicant was cloudy 

through at his service life. 

11 • 	That with regard to the statements made in para 

4(g) and 4(b), the respondents re-assert and re-iericte the 

foregoing statements made herein above. 
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The contention of the applicant is not correct. Because 

Anexure-j is a letter from $?Oa/Jorhat no. P4-'7/97-98 dated 

6.1.99 to Sri Phuleswar Nath a8king him to submit repreen-

tation against the Inquiry report. This is his representation 

as stated. Moreover Arinexure f is a representation to Hon 'ble 

Member (P), New Delhi. 

That with regard to the statements made in para 

40), the respondents state that the applicant's representation 

dated 27.11e2000addresced to the Member Personnel, Deptt. of 

Poet, India was sent to the Asstt • Director (IWV). 0/0 the 

Postmaster General, Assani Begiori, Guwahati-1 vide this office 

letter No. P4-7/97-98 ( P. Nath) dated 10.12.99 for necessary 

action, utich is now under process in. that office. 

Copy of the letter annexed as Annexure- Ri 

That with regard to the statements made In para 4(k), 

the respondents state that the applicant has completed 35 years 

of Unhlnijhd service from 7.9.65 to 27.2.98 is not correct 

in view of self admitted statement of the applicant stated In 

para 4(f Xi) to para 4(f) (iii) of this O.k. 	ere be (appli- 

cant) was found involved In lose and fraud cases in several 

occasions. Thus his statement is quite contradictory in view 

of several irregularities committed by him for which the 

Department had to initiate several disciplinary proceedings as 

mentioned in foregoing paa 4(c)9Eo(f)(i)(ii)(iii)ayidbe was 

also placed under suspension twice vide POs/Jorbat memo no. 

P4-7/84 -85/3) dated 2.5.85 and memo no • P4-7/97 -'98 dated 2.4 .98. 
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As regard non-'paymen -t of SD. to the applicant, 

the Govt. of India had not released Pinance totally discoura-

ged the payment of SDA to the employees of Departmenj the 

paynienj of SDA to the employees of Department of Posts  in 

N .TE. Region vi,S Miniatry of Pinan cc, Deptt • of Expenditure 

OMN, PNo, 11(3)/2 0003 11(9)dated 13.6.2001. No such 

request for payment of arrear SDA was received from Sri Thules-

war ITatho Mor 00 ver, Bonus is not payab le when the employee 

remain on suspe sion as per existing rules of the Department. 

Therefore, his allegation is not based on facts. Moreover, 

this application is hit by the provisions of)ule 10 of the 

OAT,(Procedure)u1es, 1987 and is liable to be i dismissed 

with cost. 

The euapension orders and SDA orders are Annexure as 

Annexure R 	, andR 
U 
St respectively. 

That with regard to the statements made in pam 4(1), 
the respondents state that the contention of the applicat is 

not correct. He was dismissed from service, no family pension, 

gratuity and pensionary benefits are admissible to him as per 

provisions laid dojn in Rule 	of COS (pensior&)Rules, 1972. 

1
That with regard to the statements made in pam 5.1 

to 5.8 9  the reap on dent s state that as the prima fa cia case 

against the applicant was established, after exhaustive Inquiry 

under Rule-14 of CCS(CcA)Rules, 1 965, his dismissal from 

service was quite justified. All procedure enjoined In Rule -14 

of CCS(CCA ) Rules 1965 were followed In to as follO 	s 
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92.70 
(i)argeeheet under Bule-14 of 0C(CCA)Rules, 1965 was 

issued to Sri Phuleswaa' path, PA, Gourisagar vid.e SP/Jorhat 

memo no • P4 7/97*.98 dated 28.8.98 ( nnexure ) vide the 

above memo he was directed to submit within 10 days of the 

receipt of the said memorandum a written statement of defence 

and accordingly he submitted a gritten defence on 16.9.98 

( Annexure B i) assuring to deposit entire money within 

45 days.. 

But be did not deposit money upto 1.12.98, Sri

Ptrkayaztba, AOs(H() was appointed as 1.0. vide SP/Joit 

memo no. P4-7/97-98 dated 2.12.98 (Annexure 13) and Sri 

D. DUaingia, SD1PO, Mariani was appointed as presenting 

Officer vide /Jorbat memo no. F4-7/9798 ( Annexure- B 14 ). 

After completion of Inquiry the said 1.0 • submitted 

his Inquiry Report vide no. Inquiry-1/98-99 dated 1.1.99 

(Annexure- B iS) . The said Inquiry report was sent to 

Sri Phuleawar Nath vide SP/J orhat memo no. P41-7/9718 dated 

81 .99 ( Annexure B i) for submission of his further defence 

representation if any. On receipt of the £* said report, be 

submitted a representation on 1.2.99 ( Annexure B1*). 

After careful consideration of his representation and Inquiry 

report final dismissal order was issued by the completent 

Disc. Authority vide SP/Jorhat memo no. P4-7/97-98 dated 

10.2.99 ( Annexure - Rjt). 
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As the 	was finalised as per Departmental Thiles 

and procedure, the contention of the applicant is unjustified. 

The respondents also state that no benefit was 

denied to the applicant. As such, plea of the applicant is 

not acceptable. 

All benefits due during his service life was given 

to him and there was no violation of Article 14 and 16 of the 

constitution of India. As such proof of the applicant is not 

acceptable. 

Por the above the issuance of the dismissal order by 

the 8. Poets, Jorbat dated 10.2.99 and order dated 29.8.99 

were quite justified and legal. 

The dismissal order was quite justified in view of 

his blemished service as mentioned above and as the amount of 

Re. 5000/- was recovered from him for other frregularities, 

not related to the Gourisagar case, his ground is quite mis-

leading and this not acceptable. 

The punishment orders issued by the SPOs/Jorhat was 

quite justified and it was issued as per existing rules of the 

Department of Poots. As such contention of the applicant is 

not acceptable. 

One punishment i.e. dismissal was awarded vide SP/ 

Jorhat memo no. P47/9798 dated 10 9 2.99 (Annexure 	) for 

misappropriating amount of SB deposit iihile he was working as 

PA at Gourisagar P.O. after initiative of Rule-14 proceedings 

based on qiasi judicial in nature Prepondarance of probability. 
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But the amount of Rs. 50001- was ordered to be recovered from 

him vide /Jorbat memo no. 4-22/94-95 dated 6.3.97 for subsi-

diary offender In Demow fraud case, while be was working as 

ledger Asstt • No • 1 at Sib sagar H .0 • since both the cases are 

different, Sri Phuleewar Nath, by his above statement, try'ing to 

mislead the bonourable Tribunal. It can be proved from his 

representation dated 18.9.98 ( Atmexure1f) that be did not 

or ddit to the Govt • a sinle pie of the misappropriated money 

ofR. 10.400/.-upto 18.9.98. 

As no documents in support of credit of Be. 900/-

could be produced by Sri Thuleswar Nath, that cannot be taken 

as a recovery of that particular cases, which may be the recovery 

for other case. Hence it is not tenable here. 

That with regard to the statements made In. para 6 9  

the respondents state that the applicant submitted a representatio 

to the Member (P). Department of Posts, which is under process 

and final decision yet to come • Therefore, his contention that 

he has exhausted all the remedies available with the Department 

of Posts, is not correct. 

That with regard to the statements made in para 7 1, 

the respondents state that the case of Misappropriation of MAD 

deposits by Sri Phuleswar Nath, PA, Gourisagar was reported to 

Gourisagar Police Station by the zb -Divisional inspector of P08, 

Sib sagar vide his letter no. B0-1/Gourisagar 30/98 dated 5.6.98 

which was registered under Gourisagar PS case nO. 36/96 u/s 409 

IPC, which is still under B 23 investigation by the Police 
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Annexure tf9. The case has been registered at Sibsagar Court 

wider GR ease No. 540/98. Hence it is not correct that no 

ease is pending against him in the court. 

1 • 	That with regard to the statements made In para 

8.1 to 8.6 and 9 1, the respondents state that in view of the 

facts and oircumtance discussed in reply to para 1 to 7 of 

this CA, this OA has no merit in the eye of law. The OA 

should be dismissed at the admission stage itself with cost. 

The question of his re-instatement in service does not arise 

as he has already been dismissed from service after initiation! 

Linalisation of his disciplinary case observing all due provi-

zion of the Departmental rules and law. 

In the premises aforesaid it is, there - 

Lore prayed that Your Lordships would 

be ploaEod to hear the parties, peruse 

the records and after hearing the partie 

and perusing the records, shall also be 

pleased to dismiss the application with 

cost. 

(V 

Verifica-tion........... 
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VERI FICATION 

I t  $hri Sttksleswar Das, presently as the Superin-' 

tendont of Post Offices, $ibsagar Division, Jorhat, being 

&ily authorised and competent to sign this verification, do 

hereby solemnly affirm and state that the statements made 

in paraf Ic, ç ,, (1,14, f, / R 	 are true to my kno4edge 

and bolif, those made in para L, / o, p,)3,f,L being matter 

of records, are true to my information derived therefrom and the 

rst are my humble submission before this Hon 'b le Pr ibun al, 

I have not suppressed any material facts. 

And I sigr this verification on this / tb day 

of November, 2001 at Guwahati. 

~UPWRMRXA Offices 
Sibsagar DIVisiOn- 

Jorhat-785 001 
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. The preãnt/undersxed possess to hold an inquiry 
against. hri 	 t.u1e 
CEntraVC1vi1 	 and .ttppe&1).? 	j 
t1t965. Th substnce of t.hr Imputations of misconduCt4.4 
or Ui1Sb(}1aV1OUZ In rpect of wHlc)i t 	inquiry is 

of b C,  f: ld is set put In-the enclosed sttpment o art1c1ca 
carge( unneXUro-I) A, statemcnt of the imputtioris of miscon-
1uct or misbchavi2ur In sup1ort of Ouch Ucticles of charge 
is i iosed(nnexuro-I1). list of docurn-nts by which and a 

r)f witness by w)iom the LLf ticls of CharS ar proposed to 
• 	be sustIned are .Llo enclosed(rnexure HI Z lv). 

• 2 	hLi h,&c,or 	___ isOirctd to submit within 
10 	ys ofercc aof 	thflr'orum a written sttennt - 

 

of the defence and aiso to st.to Hethr ho ôsires to be heard 
in person. 

He is inr.ormd tht un inquiry will be held only inr.espcct 
of these rticJs :'f chtre as are .iiot udmittd.H should t.e 
 

-  
fore specifically dmit or ocr:y 	ch articl:.s of chre. 

Shri ___ 	 f-cjZ 	Is further 	 'tiut 
1±' he does not submit his written ttem.'nt of d ef erice on - o 
before the date socifieô In pura 2 above, or docs n.t appea, 
in person befoe •th inquiring uthority or othcTwise fal.o - 
rfuses.to  comply iith the pr.jvisions of iul€ 14 of theQS 
(C0Ji.tules-1965 or the orc('rs/cIr('ctaons issu€d In pursuance of 
the sui.d Ltul?s,th inquIrriri uthority may hold the Inquiry aint 
him ex-pate. 

5 or • 	jittc.,ntion f S}ri 	 cT ,)a 	i inv1t 
£tule 20 of the C- • 1 T(.l 	 Fvc? 	 tI'es, 1964 urer 
which no (iovrrin1:nt servLnt si'1l bring or attempt to 	. 
bring ny polItical or outsice influence to bear upon any- supe- 
1or athoity to :ucther his intr4st in respect of matters 

pctuiring to his 	rvicc uocr tHe 	vr?nmoflt, .1f t 	any.reprcn -  
tation rceived n his hehuif from another prson in respect of 
any matter -olt with these jroceing it will be presumed. 
that hiri 	is aware pf such 
represcnLtion i.nc that it kas been mtde at hL8Tnstnce ric1 
ctin will be tk n ci,g*..inst him for vIolti 	of i{u1e_2Q;othe 

CCS(Conciuct) tuics 1964. 

6 	thL t(C))t 	this ThmlD L bE cicnowlfed 
• 	 •4 .  

To - 	 ,, 	 • 	• 	-- 7 
- 	hri 	£D&Y 

Discip1iriry authority) 

s:'; Post o 

• 

• 	"/ () 	 • 	 DiViio 	•- 	 S.  

785 OO 
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Statnent of article of charc rtnLd agiinst Sri. Phuleawr Nath 
P.1 GoUrioar 8.0* now wider sustonaton . .._ ----- 	- 

- 	
ARTXCL - I - —Ia - ___ ______ 	1.• 

That the said Sri Phuleawar Uath while ,,or)cing as P.A 
0ouriagar 8.09 period from 8-1-96 to U-2-9# had accepted aaumof 
Ra. saoo/ (Rupees Pive thousand three hundred) only from the depositor 
of tive 5.B accounts fltancUng at GOUriSagaX 8.0* along with 'the rola- 
tive passbooks on different dates to deposit against the account .T 

Sri path had, although noted the transaction in the passbook duly 
realised the amount from the depositor but failed to credit the' 
depoitod amount in Govt.. account . 

TherefoZe said Sri Phuleawar Nath had violated the provision 
ol Rule 31(2) (ii) (a) of P0 SB )tannual VJ-I and Rule 4(l)OfFHII 
Vol-1 and thus he failed to maintsth aIsolUto integrity e,thibited 
lack of devotion to dt and acted in a manner which is unbecoming 
of a Govt. servont as enjoined in RUle 3 (1) (t) (it) and 3 (3) (iii) 
of C.C.S (Conduôt) Rule 1964 

__AR'DXCL! - Ii ____ 

That the  said Sri Phuleawar Nath while working as P.k 

Gourisagar O. period from 8-1-96 to 8-2.9I had accepted deposit 
96 in rio five (5) RD accounts in cliff ert dates from 12.1- onwards 

amountIng to R. 3100/- (Rupees Wive thousand one hundred) only but 
he had failed to credit the deposited amount in Oovt account on the 
date of acceptance or in subsoquont dates . 

Thereby. aa.td.Sri. Nath had violated the provision of Rule 
31 (2) (ii)(a) • 46M A  of P0 $B Manual VolXa.nU,Rule -4(i) of 
FMB Vol-I and thus he failed to maintain absolute intergrity exhe-
bited =Ld laQk of devotion to duty and acted in a manner which is 
unbecoming of a Govt EIervont and enjoined in k$i 3(1) (i) and 
3 (1) (ii) and 3. (1) (iii) of C.C. (Conduct) RUle 1964 

Ia II a - - - ---------------------- 

3tatnoflt of imputution of Misconduct. or misbehavior in support of 
the trticle of chargea framed LJainst Sri Phuleowar Nath PA. Gouri- 

now under suaenaion, a -------------- - — -- — -- — 	_ Iaaa 	— 

That the said 5ri Phuloswar Nath while functioning 
Gouriag4r S.()* during the eriod £rorn 8-1-96 to 48-2-99 had accepted 
ap)S1t3 fr(xn the depoit:r at uolow prticularisod five(S) SB accounts 
tancU.ng Lt Gouri..y*r J.O. lon with rulti.vc  pwabok on difCc.:nt 

ç3ats to 	posit açjain3t Lh:- aforo,a . ;cCOUOt uountincj to R.3J'/ 
(!ipees Fi.v 	iound thrtu 'iuridre) 3nly • flut Sri Uath lthouch 
noted the trinsactiofl in tho rolevent pisbook Iduly impressed office 
dite otamp under his dtc 	iqnature , hut failed to credit the amount 
so roalisod to the Govt €zicouflt on the uaLu of accoptunco or in any 
subeqUcnt dats The datos prticuLr3 account are as under . 

Contg... • ,2/..... 



:- 

	

•; 	 • • •* . 2/-.. • • • 

).-fpe of i/C No 1  Name of cieoaitOr Ited pQrtiOUXra Ptot 	rui. 

	

i •  a 	744003 	8ri bhram orah 07-0696 	R&. 500.00 

l0-05.96 	Ra, 800.00 tI 	747623 	Sr Bipul Dorah i  

t3 i U 	747446 	Sririyan h 8ori 03,.O696 	R.l000.00 
R. 1000. 00 

746705 	Sri Nirayan Raarika 14-0696 	Ra.1400.00 

u 	747895 	Dira Songitd Hazarika 09.04'u96 	Ra. 600.00 

	

------- 	 - 

• '(Rupeos Vive thouaent thre3 hundred) only • 	 ,.R, 300.00 

ThercfOre said Sri. Phuleswax Math P.A oouriaagaL $0o had  
violated the provision of Rule 31(2) (ii)(a) of P0 88 Manual Vol. I and 

Rule 4 (1) of 1'H13 Vol 1 and thus he failed to maintain abeolute inter" 
grity eth.ibited lack of devotion to duty and acted in a manner which is 
unbecoming of a Govt ervent 3 3oinod in Rule 3(1) (i) 3(1)(ii) and 
3U) (iiU o 0C5.(C0144*at) RVJM 1964 •' 

ATXCkIII 

That the said Sri Phu3.eswar Nath while funatipaing as P.A Gourisagar 

8.0, during the ,oriod from 8.1-96 to 8.2,9t had accepted WpoOr 

(poait8 from the do)oaitora of below particulariaod five RD accOUflt 

on the mentioned against cli aCCOUnt • on receipt of the passbook 

dnd imouflt for Re • 5 ioo/' said an Nath had noted the transaction 

in 
the r,aasbook8 impressed with office date stamp and oignod aguint 

the entry 
but failed to credit tile doposited acount in to the aovt 

a/c . The partiCUilr9 of LU) accounts as under • 

SI Type of A/C No. Name of depositor Dated pürticularisc.: 

No. ijC 	
of non credit 

OMAN
___ __________ 	- 

RU 	5958 	 impiinoni Uoruh 300696 	R, 500.00 

6023 	Miss Putumoiii Kalita 1101-96 	
Ks. 200.00 

	

08-08-96 	 Ra.' 200.00 

	

10O9.96 	 R.200.00 

' 	• 6196 	3ri Konta Nth L)utta 	Q7-0396 	Ks. 00.00 

	

V 	:4056 	RE3, 500.00 

	

1Ie7-96 	• 	Eta. 500000 
500.00 12-0896  

	

V 	

V 	 1009-96 	• 	Re. 00.00 

40 	 6101 	Sri. 1Utfl Saikia 	12.01-'96 	
Rs. 30U.O0 

V 	 ia056 	 Ra. 300.00 

	

00696 	 Ra, 300.00 

	

1* 	 6484 	Sri 	
2403-96, 	Re. 300.00 

V 	 in. 	300796 	 ke. joo.oO 

k 

• 	 TherebY said Sri Nath had viola$ed the provisiofl oi: lulQ 
46(1) of 10 SU Manual Vol I and ulo 4 (1) of FH1 Vol I 

and thti ho failed to maintain absolute jntergritY and ëthibit. 
ci lack 

deVOtiofl to duty and actod in i manflGX whiCh is unbocOmin9 o a iOVt 

	

ervent as onjoiod in tulc 3 (1) (i) 	
3(1) (ii) anc 3(1) (iii) (-- 

(conduct) Rilo 1964 

Contgoo0jo0 • . 3/aui./. . . . e • 
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Li j3t of cocurnenti by which thci articleof chargen frmodguiflt 
ri Phuloowr fl'th 0 1.' Gourik JUL n..ni under suonaton. 

	

S. 	 S 

Orjgtnal S.0 pse -book /c No. 744003 0 747.623 • 747946 , 

./ 746705 , and 747895 . A 

2 9 	Original 1,, .1) pass booki Wc Ho. 5958 • 6196 , 60238 6101 

and 6484 . 

3. 	I.L3 long book period from 9.4-96 to b'.7-9G 

4.it.u. Journ1 poLil frorn.17-l6 CO 10996 

.o a/c bok of Gurijr 	trm JLIn/96 to 5p06 . 

fc. s IV 

i43t of witnoas' by white .irticle of chcirtjiu frrned againat Sri 

Phuleswar t4ath I .h Gourisacj 	 — ar now under ausretisiofl . 

	

-- --------------- -----------—
. 0S.S. 	 -- — 

Sri Dimbeawar Harika 3aI1'O'e Sibaar $ubUiVisiOfl Sibsajr. 

2. 	Sri P. Ucb MWOs (.vision) o/o the Sup t of Pocst Offices ,  

8ibagar Divn Jorhat 

' 	 ( 	

: 

( 	1 	''• 	(. 
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M2t ' 	 F4 	/I4h"9.? d3ted c. JorhL the  

Reed this .oitice rno o even, no dteti 
- reIn jt was proposed to take aot4on ain3 $ij, Ph4sar Nat.h 
Pc\o 	isça 	o uJ.er RUle 	1 	C.C.L3. tCCA) Rz1ileZ 1i 
twjrj ~ jinV out th chórø5 at £oflo%$ - 

That. Sri uJ8tor Nth while wcrctn a Leer 
assistance 4O1 of S.tbsaar HO 	in the &'criod frcn 	to 

c+ he had failed to maintain U,nde& chart 0  Index to Xedtsr 
card and special izrar book • 

That Sri Phuleawar Nth had f4ilad LO do U3 Cs%tCu. 
my. of binders and also not not;,o th 411 name 4A kull address of 
dItoz 	in $).71edyer crd1, 

There' Sd Nth h vio).attd the irovision of rujej .Qj, 
141) 17(1)s 111 9 120 ot'C. 2ui1 SeViNg ShtL 
fula lu of P 1 C. 3S tfl, vi-I, 	 0 

By the aforoid ac t Sri PhuJewor Nth had oxLUitd 
k in &Votion to Me dutles by which Violated the ?roViaion CL 

(4e (ij • 	of CCIS •  .conuct) £4ee 14 0  

The s bove 1aeu4 wa3 received by aLoroaai* Sri Neth  on 
2i.41v9t. and he did not suttrtt any raperentatlon t111 this date • 

Oervation I 

I hiVe jofle throh tha c1rere8 brouht aist the 
otficials And Eond juattied • cther non u)tsion of deeuce 
statement inpliea admiisicfl of quilt • Ttwrefore it is oSta blIshad  
that the cheres ?xoht aain8t the of ziciala atands PrOVOS and 
ccordiny1y to U)t the Ond3 of 3UatiCO 18& the 6lLowinj orr- 

Q1LH 
--- 

I Shri N,R.ut SPQa Sibugar £4vIjon Jorhat Uuore 
or4er that a sun 	s, )U4èQ/ tR# Live tho.ieand only .4 be 
Exam the py of Sri 4eswor Nth PA o isaijar SQ at the--r4te 
of 1. 	( (1a thundr4) per uonth. cncin from the y. 1-bLLl 
of. Much 1.7 and hope this will moot the endS of Jst4ce 

- 

	

0 	
£i.1<.65iUt ) 
C &Oat 	1C$ 

	

Sj 	L)iViSicfl, Jorhat. • 

Con tQ. 
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-' - Memo 13o 4-7i'84P 	
te t Jorhat 	1;Otei. 

	

— 	In this 0ffice memo no F4...7/8445/D &t6. 
pr 

Pa1ea(a: 1ath1 
was irkformoi e the aoti.ofl propoee 	

te.øixkBt 4a " 

' 

	

	 er aie 4 	cC(QcA),ti o* - e baBt 01 thOs*OiOf 
auetiOfl z4 atic1ea d ghrge,1ifJt OZ 0tflt*1*M 

lt8t' Of 1L1tnOUcjOBed therein. 	i 2a]qBar 2ath 

13  6irete to submit rá4 	
withifl lo dciye Q reOeiPt 

of the mrandum a 	 emeUt written at t 

	

qX 	bio 4eZ,floe an 

a180 tO 8 te w høt'OL' he e&r?6 to 	h.:in  

. 	 .. . i•on receipt. 	thi8 fJice 

Shri 2bu3e l'V Iath Lp his iott6Z' no niL d4 27..65 prRyOd 

fçg' eztenBiOn o 10 t*yB time tQ aU.bt ii 

:Ln t3:dø oftioe 1oter of even fl4 dt 
3o..85 8Sd i13.eaur 

% 
itth iiø auowea (1w) tez dfy3 ti:me 	

1.5.85 

r° 	ta fljt his 
ØfjOQI,tter ct even no dtd 30.5.85,' 	

.øi11 7atb 

yide 4  iB •;L'itten repre8QLtt0 dtd 6647 è$Od' 	hRrgea 

audi tereorQ,Qfl Inqiiry 
athoZt w reqtd'e& to k 

an 51ri1 	
thPMG 4. B 

Circ31e iiion wa ppointe 	inqta.t oWocc 440 this 

oUi'Cø iemo no F4-7/84-85P ' lo.6.85 *n&8hri Atul Q}iaudri 

:or I(()Q/O the 31it o:e 20t 96 

t_. 	JorhEtt ira 	,ojntod ' a prc8entiI1 ofliO°' vIA.' tt ofjiae 

.-' . . 	memo )1° ;P47/84-.85J d•td l0.6.65 At 
	.Bht*ejee 

	

—- 	
who 1 appointea 	IxqUiXY 

the euqiir1 die to some adiniott0 r eap 
4 	A,1 j 

I 	 the ipd• of 

	

7 	r 	
Dibr'1%r1 Ian 8ueent1y 	

; .. 

	

S 	 11y6Z' th. 4:zioi 	n° no 47IMt(? 
- 	' I 	

, 	-. 

.-... 	. . 	. 	.- 	' .. 	.. 	... 	, 	.'. .
4•.. . 	t.. 	. 	• . 	. 	I 	. • 	•. •. 	••' .. 	u ;.. 	. 	.• 	-,. - 	. 

I 	' :Tho I flLtDy u thoL'• i tf bØ1  

au 'n1ttea bie 	 ulrY rept '4O ia 

- • 	. 	:.. ; 	 4$'i9••• 	• 	' ? 	 , 	• 	' 	I  •3 	 1"f 	I 

2. 	The'c9øe tr'd the 

Av  
r 	

4v 	•ç 	, 	 t 

	

AINEX1JLtE I 	.. ,. 	
l' 

8tatemt* 

.. 	•.:• 	 '.. 	. 	.I.• 	: 	 • 	.•. 	.. 	
.., 	 : 

	

ATJQj1B I 	
1 	 4. 

i.. 	.... 	 . 	
i:. 	,. A 	 . 	•• 

• :-•• 	
.si.. 

P 0t3. A tt,8ib.r HO 6uriY the 	
to 

oto receivea the Cicitta 	
O VPJ 1(0 1771 td t1.84 / 

for R 9 65/.4ôreed to it3. Gon  ,1::tO.!.:!. 	on, 

17.1.84 oriDct11Y nterf it in 	
q8 P 1771 , 

17.1.84 auG 	
beqU011tlY correoteala 8784 for 	185/9I a2.& 

ate 
• hoUi rotUZ'flea on 1.2.84 'tut 

	

) 	

W.Uit1" 0744..wo actti1l7 returne6 on 1.2.84 and 4284/ 10r I 

	

/ 	J

OL 

- 	- 	— 	

r 

..2 

• • 	
:. 	 • 
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Th? . v2 M9 . 	 re-entered on 21.1.84 0 2801,64 &nd 
4-?.4 by Phulesuar 10 th A. &. The adÔreaee at.ted th •e. VP. article 

_fl 	
i771 1'&;o 11.84 :to, Rs 965/- W8 tke 	olivery by hi on 23. 1 .8 

1.

84. by 	thtU.1 iyrnt oi v1uO 'tLd Oomiis8iOfl of the V 	4 
aticle9.?O cotrtth'.. Thits 	i .khuleaw'.r Ith 2& 'counter clerk 
in poBse8sion of VP article 14o 1771 thove received thevilue rd 
COmUii8aiOfl of the V2'irt1cle I'o 1 771 rAforesnid sand did not-e4i 
credIt the.9rnou*it f,,R; 96/..+29910 	 Govt 
Rocouzit,thereb v1).ated rulø 4(1)o± JWb Vol I azid exoepti.on 
below iLule 7()icT MRnul Volwne VI 	part I vLoløt1P rule 

• 	3(1)(j) 	ofCC3(,C.onductrule 1964. 	 . 	... • ...... 	. 

AA / 	 TIçE •fl- 
Luring the aforesaid 1.eriod ajid h.tLe ''oring in th aore-

said officè'the sR.id Lvi Phuleswir ntth received the. Clcutt. 

VPL Io 102 t65 384 for 	1OOO/..ddressed to Temple view 
stores S1bur on 73.84 nnd oriinl1y entered as.L 1032 
in the V reiste' onj.73.84 nd subsec.ttently corrected the 
nu.mbersaB. 085.2 r the sue AmouPt.. of, .i000/-. e ooeoted 
LL I'o 0852 f 	O/ 1 00-W8 hoW delivered on 26. 344 &'I 
iheli1udd in Ahined 	M no ted on 7.3 • 84 in'the te4 Sb 	ó,t thq,t 

V1L 1032 4'9 t'nsferr 	to VUJ clerk 'j. phuleawtlVPL 
counter clerk. Aressee of the VP letter 1o,1O32 	rj!t he 
too8elivery of the VL 	1032 oni9.3.84 fro:pOodner by 
miking full payment of 	1O3O/-i 2huleai"r Inth'2A.11? Counter 
who 	In possession of the 	.rtic1e no 1032 f 	1000/-di.d 
not credit the uiount of vilue xid eøzn:r;Ision of VPLIq 0. 1032 
for R 100.0/-f 30/- 1030/-re'lised from the däresed.t.o the 
Govt on 19.3.84 or on uibsequent dnte. i 	esw. 1i't .thereb 

Rcted in con9VeflOr of -tui.e 4(1 )of PH Vol I, a4 pxception 
below .tle 227(1)of .T.i4.Oua1 Vol VI prt . I' 
vi0Fttingule 3(1)(i) of.C(Conduct)dules 1964. 

	

1LtT1JB 	 . : 	• • ,. 
1)urin the above i.1ô .eriod And while 

oi -i.ice, the aid ri huleswr Ith A. a 	tt'd -(oR-d VPL o 8 d td 5.5.84 for 	63Qf4de&tO 

	

(.uflflb)"i 4.'m 	J(oW 	3IbU 	Oi 29.5.4 b), j.jbid 
io 57 ctd 8.5o84. f 	25/-/tO 
anr on 	.5.84.'oth the V rtiglec 

• 	ter by. 3ri  Ji , on the reap ective 
shown in deposit o• 1.. 6.84 	i h, laaw r.th 
of V brzch to 	/njali Gobol O 
ctrticles 1ere 120t1 ac:tuRlly £IRde OV1' 	 it apPe:arOm 
the 	entry..wd.e by,riP.ti t.z4ali 
aIottionof. ... 	A'ath;,as per nrtiolee we,  
depoBit but the VE L4() forms were left 
The.ddroesees of the. VP rtiolee atted thnt they took6eliCr 
of the VP PrtiCj,.q on (n) 29.5.85 () on . 	beo'e. 294I85 

• 	. respectively from. jhulesWr Ith 2.A.yho 
. clerk in póseesion of the VP rticIes in uestion-frpi. the 

\cIte of receipt to dte df delivery n.s ,  at'ted br A4ÔeBOeea 
'100Sri rhuleswPr ,  frth' did ot credit thev'lue rd àOiiiie8ion of 

the V trticlea Rs 630/-+ 	com.13.90 npd Ri 125/-+ 1O. corn 3.90 

= R.777.8OP ifter t1 e1r óelvery to the Govt aocotflrUle 
227(1)thereby vI 0 tingitule 3(1)(1) of CC8(conciuct)Lulea 1964- 



. I 	• 	 •' 	• 	 . . ... ,'". 
:nexLre II 	 . 

tteent of inputttion of mieoonduot and iiBbehavioLg 
- 	 •;,:. 	pp,or t. o- -  miiaio o ohareafrne ag'inat 

3i8ag'.,.ffQ. 	. 	. 	 ..'. 	 , 	 .- 	: 	• 
,. 	, 	: 	. 	• 	• 	 . 	 ' 	 . 	. 	. 	 . 	( 	.. 	:. 	 • 	• 

' 	
't : 	 .. 	 . 	. 	 . 	

jR1IE I) 	. 	• 	 .. 	' .. 	 . 

I 	
Thiit the said i £huieswir J,Ftth  whije 	 as 
!7 fr •om4.11.81 to date received t•h9 UR1oJtta ..:O pLzo 

y !771. 	15 . !.84.,;tor Rs 9.65/-addr.eeeed to8ibi Geneitore Ss 

	

ø.Ofl: by ikhit 	Lou.tt .. WR reoeiyd at 	
0 

tbrough :Joztht 0rtij; et 1/Ljt'dt 15184.t1 1, 
. . 	 1/1y/C0 I. a&' waa 1aneferreô.to VPjjo1er 	'iPhuieawnr 

a . 	 •NXtb aiongwith ..~~.arli 	a rid vaig ZtU6 entere4)tt5. of 
ite;Y.P e4:steroThe.nujnber W.8 9Ubaeqently oorreóti4*e 8784 

1441nd.8hownre.tI.wned .to . áeriderton 1". 24ei1her. the 
0  v , qorreoted VH.Zo 8784 nor the V.P erticle.1771:ftotuaUy..ae 

fre'twned by 	iath on 1.2.84 TheV2L.47.71waa hovnin're-. 
O 

	

	Ofl'y OD 21al 8428.i.84:flri 4.2.84 	riPhujei*r Zath, 
'addressee A/8ai3.4ener 4 1 'atorea 

received the VP: arttle on 23.1 .84 from 8tbagi }fO óuter o.Qm
of ufl paymen it 	yaje line ooma8ion oftheVar.oj.e,&'j 
.Ihtiesear 	th. 	the ..?L o ountor clerk of i9ar - H in 
•O oeaeion ot the 	nrti1ei 	UO8UOfl did otO6itthe 
..iueRnd oórnmieion. 965/ 	29.1 9941O reliàr6thO 

/ addreasee on 23.1084  or on tny 3t1beeuent data in t. 

	

(1 	 ' 

(!iLtT.IOi3 II)' 	/ 0:, 
•.Y 	

.. 	
r  i: 

- 	... 	.. 	
•• 

That the said W1Phu.ieaw,r IN q th 	
0 working in; - the°a!esaid office darinthefores,id period 

1032 dtd 5.3.84fcr1OQb/. 
eddreaseô.. to 	teple,Vio; atoro 	j.b'r SOEt 

::toVe(frj1 .'on7 9 .84 4rom /G I of.baanrIi. héV? No 	
0 at ibs,rir HO through Jorht aortin &egd 

hat dt 6.3.84th entry At ]. 12/22.V?L olerk &'i Phuleswar i; 
0 	 Xtth entered:the'L.o 1 032 in Vi' rebiater on 7.30840 The Vp 

• 	 0 	 ro$-e2- 1032 d.td..5f 3.84 for Rs 1 000/-.eo entered "A a0aeuent1y 
oorreoted aa 085ar the SP 129 1,Tj1Qfl Q 	I 000/..aad ..be.00rru. 
ecteti VPL: N052aehown delivetod on 26.384.ThóNi 
Ichahiluddin Ahme.. : wj 	C 	iiii the odrreot aangfer ÔfV 
articlea by./C £ to Vi with he noted iwLl.e&igtered abgtrot 

0 

	

	
0  t!& Vji,1ó 1032correótly trngferred to Sri Phuleawrir ath 

on 7.3.84 18t'td tht he  foaxid. the correct entry of Y?L . 
1032 in 	je 

.
gter on 7.3.84 .The 'ddreeee atated ththo 

töok5delivery of..)IL 1032 11 or 10OO/..bni9.3.84fröm8ibsa-
gr..kt0...YPoounter after paynient of fuji v ue and oomn)ieeion of 
Rs 1 .000t-+30.0Q 1. 032/'i Phuleawar Iitt was Vi' counter clerk 
in poaeeUion of the V1L 1'o 1032 £ 1000/-did not credit the 

• 	vitAe fi418 cómmiaslov of the VII f *or h 1 030/-on 19..84 or any 
O 	døi9Qvtont..  

Qalcut,$a 17 I:0852.f or P.s l0QQ/.ôdreesed tothegameand gent 
by ,the' ame. sezder waa received st 3ibsr.gr HO on 6.1.84 but it 

- 

 
was not entered in V2 .'eister. ihg addroasee 8ted 	he h 
t'ién delivery of the V°2L Lo 0352 on 12.1.84 byMRipg full 

• 	payment of: vi.lue:and àomiIi3sion btxt no auch oreditóf Pi 10301- 
if 3.Vi1ablo:.ifl (Iovt account. 	

0 • 	0 

• 0 	 0 	
•. 	

0 	 • 	 0 	 .......4 

'0 

.. 	
-• 	 - 0 	 0•O0 	

0 	 • 	
00 	 .-:: 
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7, 	
the aoreaaid period riO while working in the.pre sai' 

.0f!ice 	j phu).ear I.th reàé-ve(t) at$ 4o .V2;10 8 dtd 

25.5.84 :for Ps 630/-.eddresaed to Srihiarn.a3khowá Si3ar 
. on 29.5.84(b) Ai1ahabd VP 2t no 	7 d14 8.5.84 • o; R 125/-ti/tO 

Ariwa,r Hu88aj.n advoC!te on 	.5.84..oththG above 	Frttoiea.-werG 

entered in the P ester onthe reapfotive dnte o receipt by 

8hri AdhuieswRr 	th.He co'ntinued to $h.3W them in re4ntéZ'7 -upto 

1 • 6.84. ri -ehuieevar w.th ude over ohre of V2IJ Brnoh to 

mt 'njai i400i IA on 2.6.54 • eore king over ohare to 	i- 

mati Anjali 	 and ooi bn 2.6.84 ri .hu1esY nath d.Ot&tSd the 
nu.mbera 0f the V articles those were aotLly iii deposit - 

?iflti Uogoi notet them as re-entry.lhe two Vp article no 28 and 

557 Prid also one 1845 were not there a'though thoee were. in re-efl 

try on 5.6.84.Smti. Anjaii v ogoi etted  that the VPO forms were 
fotind by her inthe bundle and prin'lI7 re_entered those 
nunbers 26,557 azl&.alBo 1845 on 2.2.84 a'though they were 	in 

depOsit and eubaeqiefl.Y scored it out VINOs taken out8inoe the 

z'e-ontries on 2.6.84 were mde by Smnti ' 1ogoi from the ftOtU.Rl 

Rrticle in deposit nd the VP artUe no 8,557 an alsoone 1845 

were not tuM in deposit by the I\PM Sri Khelilddifl Ahmed and 

mide ove. a 'note in V reivister,Eri Phiileswnr nqth therefore, 
coad not estb1ish thit ne ctu 1ly handed over the VP. lo 28 and 

557 to 3rirnati Arijaii Uoo1 on 2.684 then made over charge of 
'W br'nch on 2•6.84.FurtheD the a.dross-eea stated •th?.t the (a) 
$trnd oadVL Io 28 dtd 25.5.84 for Pi 630/- was taeudeliVery 

from Sri 2hule-sWa xrth r,.'f teD irfling fiill pymeflt of vlue Prd i 

c5miissiOfl 	63o/nd 40C 18.90= Rs 648.90 on 29.5.54 aM (b) Alla- 
habd 'VPPKTnO 557 dtd 8.5.84 f 	Rz 125/-after pyment of 	iue - 

nnd commiS3iOfl 	125/-+ 3.90 Rs 128.90 onor - before 29.5.84.S 

ri 2bu1eaWr 
ith was in possession of VP articles on-the &te 

ox delivery of the Ve lioa 28 and 557 as st'ted by the addressees 

it is evident that 8'i ihulesD nath nctuily 
reliaed the vitae 

and coiiøsiOfl of both the'VP'U'ti0l6 5  to the tune of 	630/-+ fg 

1 6.90P 3.90 '777.80 and -did not account foD them by -eredit in 

Govt 	ocount. - 	 - - -. 	- 	 - 	- - 
- 	- 

Li8t oI documents by wlijóh the 	ticles of ohareB franie a&inst 

ri ?hulesWflr 	th pA 3ibs 	r are proposed to be ausined. 

1.e.ste5 of testL'tl0D r nch te for the.?1°d from 

6,1,,4 to 566.84.0 	- - 	- 	-•- 
aei8terea ctbBtrCt frDm 17 ,1 o84 to5 6 .84. 
1e.etered receipt lists of 17.1.84p7,3..64,6.1,4,1Sh184 

-29.5.84,1.6084' 	- 	 - 
britten at'tewent of proprietor 5it]. eneltóee,Si 
dtd 21.8.84 addressee oi'- the WL o 1771 -dtd 15.1984 for 

965/- 3ttement. of pr'ner Teuple view ateS ,8ibsgr dtd 27. 9.84. 
- addressee of V?L 4 	(1) 102 dtd 5.3.84 for 	1000/- 
'-(ii) 0852 dtd 6.14 for Rs ? 000/-  

. $ttemeflt of Partner eie view stores Sib8fl 4td 27.9. 8 4 

addressee o ill-s4 	 VPJ4  No 1032 dtd Cb  
0652 a,dtÔ 	orR 1000/ -ech. 

3ttemOflt of Sri Gttnabhi1m itjkhowa -3ibe 	r:4t6 :13.8. 84  
ddreesee of 8tr'nd Lt0d Vp } o 28 did 25 , 5.84 for 	6Q/- 

ttetnent of- Sri Anr,1!usmfl,MV00t5 Siea&r dtd 25.7.84 
addreEiz3ee 0 'A1lah1b 	VL: 10 557 did 8.5.84 for as 

- 	 - 

V 

Co 

4. 
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.,. 	 by W1( 	th fl 	e,rt c1e 	t 
fohre a 

jBO3 	
intJ. 

pacr 	th i 	
1e propod*b4 	o be 

1. Sri Khii1di Ah 	
ib3ar W. 

2. 	tI 	
)0i 

36 
ropriet0r ?/3 it.1 •ereX1 tore  

4. 	tflED/ 	flip1O Vjé\I stores Sib 

. 	i (ur 	jDnVI 	 C/O b.0 	
1g'r. 

6... 	 if 8S'1ifl 
 

r ep or t the 3. nquir y thor i tj ha 	or ep ted 

3 • 	the S  

under. 

INY pT 

On 

The eartrnefl1 InquirY 
held &gairiat hri phu1e$W' 

 

$ibr O. 	
0 

1. 	Under ub-''Ui6(4)°1 iule 14 of OC8QO')1Ue0 I Wa5 

ted by the' apat of ioa$e ibafl,L' 
1)ivis..Ofl Jorh'kt S. 

the Iiquiry 

Atth0ri 	t ii1'9 t1e Qh ur ea fr ied e inBt Shri hti1e$Vr 

th ? sibsagr Ro viehi$ rneuiO no 14 
7/64 5/I) 20.8,85.' have 

since completed the .inq4rY 
ad on the bapie of the &oottmeiitrY ni 

oral eidSfl08 
addfleed beforePPed 	

enaaY report as 

dcr z 	 . 

2. The chred 
oJiøl ;rt.iciptee in the InquirY from begillini 

13  

to end.liO aeence . iBtnt ws 	pointe4bY'.t CO to 58it hiw 

30 he i.mseU. deen0e throUb0ut ih6 iuiY rocee8i!8 

3. 	. 	
.$tory 	

the oRBenntj0n0d in Armeltire  

to the a ttenOt of articlO of chnr s ZrM - 

1e-" bath 	
fDti01O O I II and III, 

Ltnexure II SttmèTit of 	
titjn of xniaO0fl8UCt aM 	

behVt0 

iii 3U) p or t of t e r to i ' of or gee fr i 
ied a Inst hri P bui. eaw 

.tth, j)/ 3Ibs3U? HO az) 'unOr a.ctiie 111 M I, 
	oxuX 

.j 	.3.jj of 	
by 1'i ch the tr tide of ohr go fraU 

. Thri. uleSP 	
P 	ibsa&.r: 'rop'QB. o O g8tnd and 

oiV ..1it 	
tn*i33°0 by whom thGft.tt0l 	o 	)iS 

t-ex 
,tnst 

sri..P 	e
th pA s1ba&r Q i L.oedtO be 

8tained. 	
I 

The aadtGe 	vt 5eDVfllTlt 3hri 	
1ath P 	ibsaWr 

	

0 	RO beifl 	
one&00208*s5 bt.it 

and agifl awnItiPn on 4.10.85 nd appe0dof 0r0 nie a 
ner hekVifl 	tied. 	

0 	
0 	• 

56 	
0 	

o 5  ightly aetied hOb0 famed 

him. 	 0 	
0 	

0 	

0 

the  iniirY 8t e ted. 	
0 0 

, 	. 

Shri Mn3. O L0r eI(P) JOrhat tlas 
the peefl 

0 	

0 

e pr0OUtt 	8ids bR8Od upofl 

to emoY the 0hfl.r8 88 Bet orth in the 

	
...e!'1' 	

o the 

upt of. 28t 
Memo o 4-7/8 	5 'hl 86 Zo.5.5. 	

ver 

allowed o exmi 	
to the C0.0 

0 	
00 

0 
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 W 5, ra 1steX$ of regnbL.nch fo.theperiO.frOm 19.1.84 

6.84. .. 	 ,.i 
-4 	- - ç2) Lt()atflrUd rbatiot tron17.1.84 to 5.6. 64. 

(3) iteglatei'ed reoeipl liSt8 17.1.04,7.3.84,9.1.84,221584 fld 
28.5.$4. 	 . 	 . 	 . .., . 

,(4). Written,.etteiUeXt o ?roietOr 	enor'1. 3tóro 	• 

8ibs-r dtcl 21.8.84.aö&teU80e o the VP No 1771 dd 1.1.B4 

foa965/- 	 7 

ç5);.3teut 6t.••.p
, rtner:Temp1e view atoe 

27.9.84 addcessee o C'1oixtt-i 	24o lQ 	dt4 vr85' 5.3.84 

and 0852 dtd 6.1.84 for Rs 1000/a. 

8t'tteuent of 3hri Qnabh.tIU itachowa 	8ft&), 64 13.8,84 

nthireeee of 8trRnd 	V.p! I1 28 dt 25.5.84.! or 

tqternent of nwar Hussnin 
addreseee of  A13ahand V22JT 1'o 557 dtd- 8.5.84 for 	125/ 

mexeIY. 	 . •: 
d 

List 0f-i1.tnesae8 bywhom the ar tides .of charge ;ans' rih 

ph3.e8r Zath 	Sib s . 	110 pro oaed tobe sue 

(1) i'i (1viiiuddifl ikhmed 'i>ii bib sayr HO. 

() 	
BeMi 	Anj1i (ooi Pft 	bsr ITO. 

2roprietor tt9Uefler]. $torea SibsU. 

	

• 	. 	 ..,•• 

2r trier £4/S Tem)1e view stores ibsaQr. 

i GuXibhirRm 1t3khoWa 0/0 B.0 L.iIjk)1Owa 2hu.k 	Z' 

• 	 . 	 . 

6) 	r1w'r 1Tsa1n A3vocate Jibsr. . . 

9 T}j 1)efenoe . Oide did not procuce nydoäufl1elt3flt1t28808 

IO. Both the prôaethtiOn .n8 defence 
witnes8ea s.wentioned in tnnexuX'e IV above. 	 - 

i)te'Of reu18rhe'rifl _4.1O.85,28. 1 0.859. 12 1.S5 # 2486  

6,3.66,7.3.8 6  17,3.86 arid 9.8.66. 
1JtO of aubiJilesiOn of the brief by' the 20 

13 0  Dteo!' submission of the bzi'ef by -  the , C05.'11 .B 6. 

14. AnaLye 	nd eant- aeseetmerit of brief i - 

• Bv'idenoe, rdduced by Khe1i1ucd in Ahmed AP MSb 
I. 

• 3hri Kha1i1uOdin Ahieô st'tô tt the wrjttenatatenient 
given by.hiz 

ir 	

owri a 	it Is 	ue to the best ofhnO1e°. 

i .ha1i1uth4n Ahmed who wAs. woixi a AJ (ten brneh) 
,ibsFt.r HO eta ted •tht 	tmster 3ibsr HO • 'yerb!iiy 
ordered 1ise Aa1i (aooi to t'ke the ohRrge of tie xLC III 
from Shr5. PhulesWRl' 1nth without )is know1e?e on 1.6.84.tli8s 
Anjali Goéoi took the chrt.es of .he, brcnch on 2. 6,4 after-
noon. &f ter Ciostn the Ôys' iork .he ..V2J receiV,'.ø&Bter 
pinced vt:hi8 tb1e by Thri hu1esWr Nath iLC IIX.As . ..the 

.........a n sPtrdry. 	the ohre of the brn tih hn.ed .  over to 
o,1her of fiai1 so ho physioJ1Y. count the 'rtic1ee ridfOun6 
112.Then be ofltO the it IiOLI1OB ''nd found 115,Then he ooupRred 



c. f
06  

-.7-- 

	

r ppz'e4 .. .V.e..t4owos wi th the 	rticies ineposi 
(1) A:llnhrtrta VPk1CT I.o 57 (ltd 4,5.84 ;or 

.: 	(2) 61-7 1L 1.o a dtd 25.5.84 for R 630/- 	\ 

(:) 	obiy-1 	1845 for ri3/- 	;:, . ••, 	 . : •. 	 : 	• 	
: 

Then he noted in the error book nnd broit.ht to the notice 
of the iostnter.Un the next O"y q9  8tted by iC./kh.med ha. oont-
oted sortie ofth,e addrecee nd they reportetqhiuthtthey 
took de1iver.y of to8e V1 nrtioles.'Te 	 thJ.tfl 
17.1.84,th e  y.w No 1771. for Rs 965/-Wa9 Rot fly .o&eived.4ot'the 
I, 8784 for  Rs 1 65/-somebody wy ocrreoted it 
8Rxne i8 the on.se of ViL Xo 1052 f or 1s I 000/-A 'q '.Ptq t!8d ,  br  XtAhmet 

, 

In oour8e oC 111qes,. ev'miWtion 
etated th9t he wRe . n9t pz'eeent when. 	 1ctth }ndd 

	

. 
ovec.the &ifl.re to i1i8a Anjali Uooi,}te. also tte&.Jt)LR.t 	. 
h, .8iXOd ontho WIa re.iBter thRt qll th6,r3.ticies pound oorr-
eat 	

t it were corrected '•. t.er-.wrd8 4 4 . aftor his oheoking. 

•Ev1dece of Iias Anjali th0i-1i1@s Anjali Uo6oi who joined 
~as tj'A. jibr HO on 14..85 and jc$nød a 	Vb brriQ} oxi 
.6.84.4iao Aja1j GQQi et'ited ttLO dU not work in WXa 

branch so,&te di.d flQt know hoW to 	ke OhRre o t' 4Rbi?inoh. 
en Bhe took te chkre $}ri iThulesWRr i'4Rth dIÔtIVe6 tho IOa 

% xô 1ie noteôlt,on the VPL rotster.She 
Vi> reinos with the n.rti c les In depit on good tnith But when 
she litsiolly count the trtjcles in depooit she found 6hort 
'three articles nlinely i- L io 8,'WiiT 557 Rnd 18458h0 reported 
this to the A2ZL concerned .Ahmed Vie alud stitedtht she did 
not zde re -entry, of those articles on 5.6.84 as these Rrticl es 
were short. 

in course of oross eqjnrtion Av1i.ss tnjali uogoi otted 
that he dd not oompared the nrticlea with"thoae ' Memos,i'n de -. 
posit as she did notknow tt it ehouj.d be conpared.' 

vidence at Shri
r' 	

Gunbhir.m t'jkhowaz' Shri $un4bhrRm 
i h ddressee of th  VL Vo.25 dtd  25.5.$4  forRs63O/atted 

that the st!temefltWMCh wsgivenby him on 13.8.84 ia'his 
own.Ie 1so' stted tt e took the delivery of the nrticle on 
2905.84'from the 	 Ho VP counter olerk.He al'Bo"staied 
tt he took te nrt i cle onfull p'ymerit 1 ludin'the OQ'4SB 

ion from W..th(He does n o t know the.ju1i riRme but he knows e 

In course of cross ex'mirtiorx' Thri t"jkhowR stted thqt 
1 e received te 1ti:tio, fcom the .LO5t!fl tnd he took the 
r ti ole fr am Sib5 I 'r 1 T0 rd 1 othi r. 

Evieoe of iliri nvnr Hueu'un Advoolte_hri nwr 
n :Stl ted that the et te ent .ven by Mm' is hi'' OWn -The 

All 	bid \PPCT no 557 	8.5.84 for Ps 125/-took de)4very on 
t' before 29.5.84 	 u iying lull mont inc1udin the oorniiseion. 

'vidence.of Shri n.t'nll .kiedIt 
ra3 store;-  

Afitanlnl 1edia addressee of Cl VPL..,i1ol77I .d:td" 
13.1.84 andthepropriOtOr.Ot 3it14erier1 toree,8tate8 'tht 
be took the delivery of the .,rtIeon25.4.84Ofl9aIifl€Lll 

mount,. 	' 	 ,' , • '' 	
L. 	: 

	

In course of cross 	 tion.h p. 	tha t he actua- 
lly Xorgo'the.iL.e ,':f the pecon.fro . h9m he top the. 
delivery bf the rticie.1utlt is true'that'he'tQOkthe'deli- 
very of the 1rtcie. 	' 	 ' 	 ''.: 

Arimentss- The Pres(ntin off icez bn hiabri,et eted 
that Shri 	aleewr nith /L ih 	HO While fiiñcti'oni 	ts 

pA 1bs 	Odurin 4.11.81 reoeiveA'-theOlCUttR 	O VPL 
o 1771 d 	.1 td 13.84 l'or 	95/-a/to sitii"Uenerlstore 8 ' 0 fl 

17.1.84. Ori.nally entered the V . reoeived re.ster as Vi 1771 

on 17. 1.84 

r3Ld3beue1fl.84 bu.% 	tr8?/1 	røor CtJ £84 w 

actu1lyreturned0n 1.2084. 
 

t? 	; 
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." :fl the day f• .inqttiri on 29.8,86 hri 	in1 

o: te Sit'1 (ener"1 atore9 in front oZ the ØQ,$hr1 2ieBWRr 

: 	 i&th t)tt he hÔ tçefl oiiVeY 	the øi& 	1ette iol77I 

c1t( 17.1.84 p n yi j g:'the t11• &iOt ine P° 	
0frioe Counter 

011 wijch dtO Shti 	1erz irth wie the otflteL' cleriC Ftnô 

be cuiô not teiefld it t't t"e UtiQAt was not '0:tZ1Y te 

by 	 .. 	

: 	 ,..;. 

ri 	jés1rr 	ti dur1n tl'e peL'iO woE:king as 2 (. 

no received the 	 1 0  1032 dtö 5.3.84fOX' R3 1OQO.O 

th:1ssed to Tep1e viewstores 	 on 7.3,84 and abee- 

ent1y corr. eced the noB q3 0852 for the 	me FQUflt Of 

Rs,'l 000/ 	 S 	 . 

1. 	 :. 

&9 per depo;itiOfl o •the 	X'tTJt' Temple view atàre 	hii 

./ 	
OhO$e Ofl v. .86 the s'.id rirt 4.cle W8 	tW1iy t'ker deiiVey 

of the rrt.cie from the pOE3t offiCe coiriter oWhiOh d'te Shri. 

hu1esWflr 'tb wa t'e oouiAter cierk.Ofl 
eros exunintiofl 	S  

by 3hi Wth he rntier tcled 4; go Wy fr,om the otuP1 

jQiUt which orOVe8 tht.t'1e ores broi11,t by Supdt of .o8ts 

. Jor.tiS Genuine. 
 

S 	flw:•1rt the period. WX 	8 'A 3ibLa1r HQ 	) hu1e8war 

qtreceived trnd to.ô Vj iO 28ôt 25.5.84 for Rs 630/ 

caressea to 	bhirc'm 	 3ibg7r on 28.5.84,..i3 oth 

the articles ere. entered in the i' reioter by 
hri LathRfld 

8hOwu.oneposit on l.6.64.}lt o handiXi over the chace to 

U1ti Anjali OOi oti.Ly nut 	nOed o.ver..tomt..fli 

ooi by w?ich bhri jth vti1iod the reoh ,f 
triet tctkifl 

the prvi1ee of ioi''rlCY uf 	11kw clerk 	rnt. njaii aoeoi. 

€miit10 to iri •oti 	he o16 not actua- 
On cro3 	x 

•11Y poVed. 	 . 	

S. 

On the dn.y of heCinE Ltd 7..a6 ihr3. i'h1ear Ia th  OOBS 

ermiried to iuibhir.'m t' jkhOIa Thri p.'Rth could not proved 

that the °VPL 'fn5 iTot delivered to 	ri unbirflm before 

ndiflt :oei the chare to iati. o.oi of the V1L bnoh,4nther 
hs 
Thri r.th tcied to avoid tho.ohflrte ithout nyiegit1Uite 

prove.. 
Aeot}1e'V2L No557(Allah' d) dtd. 8.5.84 forRs 125/-e 

aetLiRil ôeIivered fro y 	 ui the counter before 29.5.84 from the 

VPL counter by Shri?hUle8!1r .ath nd. he oul6ót defend it, 
theeby viol..ted the raie4(i) of Fth Vol 1 A.• 	ception 

be10 227(1)ith rule 31)(i). of coa COflUCt 	e19640 

P 	3ibr 1!O'.in b defeflOe brief c'td 

1.11.36 8tted tit he WI fl)t 'at S1big'r EQ on4.l1.$l as 
mentioOd in. P0 brief ,btit ctullY he joined ntib 	HO on 

S .  
9. 1 2,8 10  

The J?O submita In the brief. t);t I dôrDecteth0 o of 
1t'L 

10 1771 to 8784 ri lower the v'lue from Rg 965.00 to 	185/- 

actual pø3itiOfl is th't I never received any Y2I 
'be1ng no 171 

1771 6n17o1u84 ghich cnn be verified from VP re&ifltD of 

pfirticulflr date and it is de.viblY clean 
frointhe oodt 

thnt I received only Vi'L lN o 8784 
of the snuie doa not 	

tiOn Of 	i4 arised and ques Ofl 

or ml pproprii0U of deptt.molley in con.Witb Pi4di771. 

S 

 That the 2 0 contents of thei'O r 	ding theOtteeflt. 

of }i iatanla 	Ia. in quite oppo te.t 
theqtLil fots. 

ui tttanll kedifl never sttd that h. took the 
1 771 from u,btid of the P0. 	nrcti)i 

VPL  no  177 1  in el]. 

fl3e td ii ited.'t the tine 'of enq4ry, the 20 f1e 

to 2L'O 	r 	unable to 8hW me thè 	lOWil' 

cqnterite the ,'uire importt doouUntS . 	 ' 

(1) i'0stthUi ..VLifltiflti0fl eliveyo° 	
' 	 S 

S 

 
2 ., J~rror book of VzL brinch. 

 

S 
()Claimed letter of the party who send 

in 	 ollo' 	dflts.AS such inrespectof above oirO .umst!kflOel 
the f  

1 have riot j  violated the rules as frud 	int 	. 

1 the 5ecoid p15 	robiuter cl.riy ehoW that I rece- 

.5 	 -,. 
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FM •• 	 • 
• ttI reoeved only one VPL kJo 0852 3td 5.3.84 ndre 	to • Teiple view utrea Aba ,16nr V'iue of the Rrticle RS lOOO/-tnd s8i4b Prticle we properly delivered. Thit the VEL 1 032 not received by me in the si.d prtiouj.qr äte. 

At the time of .ex]q'Airy the Eu fi1ed to produce, aLdunbe 
to eho we* the following rE;•Coróe which contents the required 
iaiportnt aocumeit. 

	

• (1) £O8t1iXl VPL intiitI0 n Oeliveiy book. 	• 	•• . 
1'ror book of VkL br'nch. 	• 	• ' • 
9lnhined letter o the prt who aend conceri1n V?L ix'the following dote. 	. 	 • 	. 	•..• 	, 

• •• A8 such in respect of 'I-bove cirouInstnoe8 I hiveot viot the rujee •'a • mentioned tb.erein. 	• 	• •. • 	. 	 • 
•. 

 
Tjier re&7ra1n Vie other three VPL Io 28 for Ra 630/-.V?KT 

• 	UO 57 Lor b 1 25/- and WELT Ro 1845f' 
tht Iwas.not at Sibsagnr TTO from 2.6,84. 

I properly hnnded over my oh'rea to Mi 	An jali •Gogoi, 
on 2,6.84. 

U the tJee articLee rire.in.x',entry pto.5.'6,64,o, 
for nil these irtiolea I ''n not iii]ty tail  

lo the 'titerent of addrese VPL 10 28 can  never be admissib 
Ai after giving my charge on 2. 6.84 the 	b. 	110 

intimated under his letter no Nh1/64-e dtd 28. 6.84 	mention' Vpi which Were not reoolved by these ciuse of remind we after 
80 long be also 4onat Eoubt1ul(Coy of the 1eter 24otostate 
attested. enclose herewith). 	• 	 . .,• 	• 

Moreover,l 1ve eubinitted . C AL ctaein.o.895,'$44p • heee 
conspiracy created ainat me byreton.t 	A.0 	qxid, thor. •tM I r' 	liluddin Ahreci(Ehtøat.te cdy of the.qe.enooeed) 

That in the honou b1eenqu1ry ufticr to go 'hrouh the 
witnee ttenent oUice record brief sw4nlaryof, 0 ,a.1jnd 
tht. bhere is no' onon or uni}ormitiee and fromwhih .;j.t 

• be e.!es zid riht denied t1 ,1 t I am not afl 	iity t'tbe :Ohar3 
and reest the hon'blo authority to relense we eirly.i • • 	

tours•ithZujl 
e 	

y, 
• • Sd/-Jtswarjath PA 8ibsagrr 

• 	• 	• 	• 	• 	• 	 • 

	

 
The preeenti.ng officer in hia brief sta 	

•
ted that 8hL'i, 

Phujes'wnr IUth pA 3ibsaar ITj while 'orkin aa PA 8ibeagu Ro w.e.Z 4011.81 received (a) Ciloatta Vpj, 	1771 
on 17.1,84,. 	• 	 • 	 •• 	.• 	' • (b) C'1cu.tt. Vi, iio 1 032 dtd 7.5.84 for as 1000/... 
(c) Strid Itold V?I 10 28 for Us 630/- on  28.5.84 

• 	(* ) Allahabp.d VEL Io 557 for Is 1 25/-on 22.5.84reepeôtvely flnd 
delivered fl t)e Irticles bel ..re 49.5.84 as stated by the 
addresseee of 11 articles durin the cotU'se of inquiriee.So 
the &'cges 	ned ç1ret Ji zhuleswar nnth are proved. 

• 	 • 	• 
}Ehulewir n'th ±'& Uj1jj:ir HO In •hede'ence:brief 

on 1.11.&6 8t!ted t}'t e joined as pA Sibsabar  H•  on 9912.81. 
not 4.11.81. 

Shl'hu1eswar nath cired officii Also sttèd in his 
• defence brief that he received YE Fo 8784 for Us 1 85/-not the 

VEL lo 1771 for Us 965/-on 41.- 17,1,54. 
Aai $11ri Phuieswr •nahst.ted that rer1x o'hor 

three;8rtiojés-4e VEL o 23 for Us 6301-VPKT 10 557 for 1 25/-
id V 10 1 845 2s 1 /-.tteO tiat. 	•  

- 	• 	 • • 	•iew 	not at 2ibsa
•
r 4 	 1W 1 orii .6.84 o the ohres ft i C.), inat him re 

• 	ioreover,some o1 the docuwejts wmtod by him not eupp1ie to 
ewine him, 



4 

F I 0 .f(  

I 	 - -- 

/ 	-.10-. 
Betore arr1vii vito the OOnOlu8iOfl,f011oWjn pQinte have to be exmined. 	 - 

(1 ) 	Whet}er or not Thri .huje$bInr 1  nth, Wa &t 1 	fpr JQ f&'ofli17,1.84 to 2.6.64. 
0 

() 
iil or or not Ur1 ph,Laeswpr tth de)3vered 	1 1 he nrtj... olee to ithe respective dQrseea du1 	the p(riod froi 17.1. 84 to. 	6.846 	

.0 	 .• 	 ., 	 . 	 . ... 	 0 

(3) •hether or not iiss/.njaji Uooi C% R. the rticj.ea in ij deposit Pnd compared the i'iith the W memos or not. 
•0 

• -(4) "hether. or .z* it oir be grove the chr ges £ 	eJ;i.*inst hr I . hul e s ar i th .k 	J. L 	ir .1110 wi. 1h u 1, p r od uq ti oz, o t e docuent a wnteu by h1rn, i4c), he mentioned in 1UO brief. 
As rera(1) above -hrL hu].o8wnr nth 

COULtex Cle 	urini, t1rt ,Jerid. 
0 	1 	l.• 	4• 0 AS erd8(2);b,e 	2huiethwü" n' Dè 	e8 au 

the rt1c1€ u'in hi period i..e VP No 1771 on 1 7.1.64 1,V? 
to 1032 on 7.5.84 ,V1-L No 26 on 29.5.84 and VPPUIo 557 on 
or beorè..29.5,84. 

.'s rerde(3) !kbove Shr. !nji1 Uogoi did not count the 
rtc1ee p)ysictjy 8tted she only cnt the VV ,zqem,6G Whio1 were die1p&ted by Shri j- huleewr ntth. 

As regirds (4)above this can beproved withe VP 
resister received list Without te ' proeuotion f oher document 
a the addressea'of those articles stited thtt thud tkon 

	

delivery of 	articles 1 yin, I ui.l amount fronthe.iYp 

	

counter. -- 	- 	:0 	
• 	: 	 0 0 	ir 

1oW eJjtbr1te d.soussjon of the fot'on the'ba.t of 
the evece recorded as well 8 t 1 ie ar&utnents p1d befoe we by btth the pro8ecution and defence eide-we cn e'sily arrived nt te concjuaion findine-. 	•- 	. .-. - 

• 	• 	: 
O 	 Cnloutta ViL ko 1771 f.r Rs 965/eoejved by Wi ihU.lesw 	nath Who Wa worklngaa 	ooter -ó1erk hrihu.j.e8iqr nath iii his ciefenøe brief st - ted that-he recci-ved only the VL 1'o 8784 for Rs 1 85/-. not the V?L':17.71 for Rs 965/-oki my - excmination to the reter received list.of.. 

Jorbtt St.g dtd lsl,84whjch wns received - on 81bsaa'ffO on.. 
the ,io8784; -we fod•- enty5 in.t}t re1ster 

	

I 	-C 91 V 4o 1771 woo foujia 
ved z'ejser '-leo the IZO 8784 we over 
v9Le also nde correction,ioreovor the addreesee. -of :th&flrticie tted tbt she rece1v3 the V 	io 1771 for Us 994.10(inclu_ dg.00nmi1seion)0. 	 00, 	• . 	,0 

eri 	VEL 10 1 032 for R3J0OO/-ecefvod•nt 1bs.nr j on 7-6-.7..84 through Jorhtt st 4ed,jjet citd 6., 4 111  th entry under 61 10 12/2.1 	rtcje bc-irig the ro:O852I 
found r,eceived from Jorh"t ste on 7.3.84 , T}, e.Rrtjcie w1ie also 
found corrected 'e 0652 ont' e 1 2,L re,istcr. The article 
bearing the no 1032 for RS lOOO/tw8 	delivery by the 
addressee. on 9.3.84 poying full anount.jncludj.iag cotisio, 
on tht CRy hrj £thu1esar nth we the VPL counter oLerk. 
$o the cl1sr€s rnied ag'jnrj t hri Au3.ewr nath etazde proved. 	., - 	. 	 0 	•• 	• n - 	

- - aerainL 	-' atrnd d V bo 28 dt 2595984  • 	a/to hZi such 0  articles wae received q 
29.5.840 ,$o.the...chae1 fred g11rit, bri,.2huanath 	

0 

could not be proved." 	
w 

owevFr,thc addressee etteä tt.t he had 
tJen delivery of tie..rtc1e, 	,. 	•., 	., -- 

erdn AUahab1d V.2iT N0 557 o.td 8.5.84 
addre8eed to .nar Liesain Advocte-.le addresaee 4nwa Hussair 
stted t}'t the oUice be'r'r wra ten d1ivery a 	he arc' 00 	on or before 29.5.84 fjor iiho'-r HO WL eoLthter PA.Ving fuji. 

am0 	 0 	 0 	 . 	
• 	0 
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1thoti&'t Thr1 Phasw 	N f.  r .th handed over the oret 
of Vpt`1)*r --1`r0i to M183 n;1i OOi On 2.6.84 &taB AnJLi Goeoi 

L 	'•': 	had Ô &ieck afl t1e wt1oie in depostt wltb; tte: 'LUO ifl hiZ 

; 	
- haL.it Miss Anjaui Gooi did not count p)ya1otUY andeopared 

tbeae with.theV 	mos In deposit f or u 1h.iøh&..øO..fOX1d 
res . ona1b1e.t1t 1s tLflj11i (iø.1didnOtdO th1.sjth 00f'1th 
for which $brl Phu1esw 1 r rtrith took the advntk6eØ41 also 
lack o:f su4 ervision of tJie Ak 	 in thiL3 

respect. 	 '• .• 	. 

S 	 • 	 • 	 . 	 . 	 - 	

..•.:: 	 h'•;• 

1 oreover , afl the rti.c1es were de1ivered4UX'iZ the peciod 
of friri hu.eswqr.nflth ie.on 
on the bosis of  orni qj,d ocu 	evidence duing wy en4u.ry, 

u or, the b"i3 of the docunt1ry rrid or1 evieroea 
duced tii the c'so belore no nnd view of the reon given nbve 

• I hold tht the chnree Iriued q6,4i jjst Shri 2hu1eawr 	th ZJA 

i1sr EO vid.e 	Jorht letter o kt4-7/845/ dtd 
15.5.85 8tflde proved. 

40 	Ob;pprvPt 

I have gone t}ou.6h the cE3e very orefU.lynd&.Vefl due 
considertion it deoerVos.rO?:1 the er9uiry report of the Inquiky 
Authority it is iorid tt $hri ihulewr Pnth 2.IL ibsnr 
HO during the Period from 4.11.81 received the Calcutta0 
VPL 10 1771 dtd 13.1.34 for Rs g65/_addressed.tOitl Generl 
Stores on 17.1.84 z; it  's ori,ir.11.y entered. in the 
received ititer is VL Lo 1771 on 17.1.84 n.nd eIbaequent1y it 

W8 remenbored s 8784. for 	l85/ 1.fld leo. 8h0WU 8 returned on 

14.84.T4ut A ctully neither no 1771 nor 	8784 was .returziedon 

1-i.. 1.2.84 but t 	VPL'ims delivered to the ddressee Rfter 
re,iingftill value I' .t 1ie V2L and thus mispopriRted the 
rmunt of. 994900 'pise iiuc3in V?N0 Commn as it -reve led 
duX'mn.8 the cross eirnirittion of the adôreseee. 

iri phuleswar nth Witile viorking as  PA $ibsardurifl the 
afare •id period he received the VPL o 1 03 	1OOO/-ón' 
7.3.84 tough Jórh.t st 	egd list dtd 6.3.84 with efltry under 
serii no 1 2/220Ut no sr tide bearling. no 0852: was found reoivei 
from Jochat 5t8 On 7.3.84. The irtiole wo also rebered. as 
0852 in the VL re&.stCr.Th18 nrticle wSi also taendelivery 
by the addres3ee on 9.3.84 after payn full ,ont including 

• 	 V10 ôornrin to Thri ihules 1r Uath who ,wne .orkin a W'L clerk 
• 	S 	i.bsnur..on -bha.t.day. 1be chres frrned ainst $hri Phu.leswr 

iath therefore,poved. 
kegnrding 8t'trnd 'od Vp Lo 28 dtd 25.5.84 for Ps 630/- 

	

• . 	addresed to I'i 	bhiri 	ihowa it P150 reve1ed during e 
enqaicy tht the rddree too delivery of the s'id VP article 
after 	jing its 	nO com:ilISSiOfl in f.U.1 from the V11 L 
counter clerk. 

Durmnenqu.iry. it also 	to 1iht thRt theaddreaaee 

	

• • 	of All,thabrd 'PT No 57 dtd 8.5.84 for I 125/-took delivery 
• 	 of the V2 iAt thçogb his mee3oner fter pying it fttll v'lue 

'nd coiunn on or, bf ore 25.5.84 from the: Vi'11 e nteole1'k of 
Bib€1r 1IO.hri Phulesr nth .ws w.orking8 VPL counter cler 
t SJ.bBp anr ITO during.the. nroL'osidperiOd and he did not eeei 

pocount for the said qnunt -d miappropritOd. 
It 9.1so reve1ed OuringeIl(.UrY tht the oharke of V?L 

counter of $i3Pr TT J 	hnded over by ShrL .2huIeeWr Ith 

toirnjli Goo1 on 2.(i.84.J.tt 	nj.ii Uooi did not 
phyniclly courtpd the V.L rtiolee in deoit with the V1 1  MOD 

I hxid at the time of t'ki.ng over. ch .rge of WL rnnch fç 
- ri haleswr r,nth on g - oO Viith.thri P)iuleswr 

dv'ntscs. 	 . 



1 •  

- y 

-:: 

:.. • 	nloo t'rI3p1r(d (uring the enu1ry tht uii th.  • 	 were 1e11vred to the 	 Rddresseea  the :eriod of on or before 29.5.84 by Uri PhuleGwAr 1th w1ijie 'ie w,0 workji 	s Vi C ,  HO Pnd the V 	 ouiitr eler.k at ibsngr 
1ue nd oornmn,'of P11 te VrticIe re1i8ed: • 

	

	 fron th 	adreeeQ were not crô ted t0 Govt and thereby.  :ThrI Ihu1eawr xith ct.oc upozi in cuntvt0 of itulo 4(1) of F.1rj, vol 
J .nd cc(tj on •be].w u1e 227(1 )of P&T !'lan.I Vojme VI part I nnd ter(hy ri Phulesuar xiath Vio]Ated Ithe • Pl'-OV.81 0n of tu1e 30 )(1) of CO3 cmduct t19 1964 f0rw,h10h the ))epnrtjnext had to euf.ir a 1oo to the tune of Rs2801.90 (guI? ee two th ousnnd ei. H:L unr eô mio 	]d ninety paiee)o. 

VP 
•in the Vr1 	nn,1 	'3i011 in re3ec t of the above atted Pr . V.cles rr.jd the ch' 	br 	it R1t him 	pro ed by doubt. 

w I vie 	f tie f'.t whr.t hs been diso 	above I find thtt 8.11 the 01 •fC3 brouht r 	31hr1 ihu1eawr. .Lth hyin thus rov 	••? ch r'e ae:ious in nituro And eeflects t1w rt.trE if 	Cbireter,I consider that uhri hujeawr jy th eer 	eve.ce 1fliSh!;fl't. Lt oonsidering r11 aspects of t'e crae,I n1i. 	 A lenient view and aO0O1'diI1y io meet the end of justi.ce I issue the following ordera. 

I hri j,.j. irwth, upet of 'coot 	
Division, J or ha t her eby AwFird t'll e u r I $ h.m'e n t of atop page of nez t 

• increment of Shr Phu.leewr. th  PA Jlbaagnr Ito and now2A 
a1nb.r1 30 due on 1 .5.87 't the ate of RS 1180/.. / •- .- 	 _ it; the sc°le of, pay of  

of 3(t period 
hx'ee) yer3 with cuRJtjVe effect ohi3 f%tre incre 

ment zid recovery of 	2e'ol.o(iueea 	 rA 
one Pxid paise nine.t)oriy from the ifly of 	j 	 )) Phu.e8Wnr flat in 36 monthly lnet1me 	s 80.00 P.11. 'rid the last instni 
znentbcjj Rs 1.90 paise ith imiedj.te effect. 

• 
Copy f or ar d e d ±' or I nY or rn tb n. Pnd 
necessary action tog- 

1. 3hri huieswar Pstth EA rtnjR.jnbarj, 

(J £ 
e 'o9tn8ter Jcr}irt. 

1he Lirector of •ccoAnLe(. ot.J.)Ciicutta. 
/i: of the, official. 

5 ,. C/(  of the ofiiciai. 
b. Punishment eiater. 	••. 	.. 
7. The ko8tnisterener"l, i. 1 (Jiccte, hiflonj iith ref 

S. The Ad&L. io stnter Leneli 	•ih,ti 	. 
9-10. Sonre. • 

• 	. . 	 Sdt of 	sffioes, 
• V .3 On. 

CYXI 

to 

3 
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	OF a•  tWpTh.,  O$'pO 	 JO!A 

	

. 	
::' 	 ;i 	.. 	 •r 	 ::s ' • 	 :• 

eIno Lfo. 4ZO/9O9t 	 ial4 at Jcrt te 1908493 

Jtrt Pku1eawnr tiith, the thLe* p/IpM Z2sI 3.O. ad 
r 

*4w P & 8iE ttvU flO 1rw been irferirmd i4e ltj oUiee mt. sf 
0 V fl 	. d a1 ci 8 .4. 93 tit it i irop  e d ts 

;97 

 ti it 	 t 
him u*der 1iiLo 16 ! CO(U'J t) RU1161i 1965 c*' ttte Wta t 
o ii*putat1 	C miaaQduot 

 

-,md. mtkavtszr o*oe. 3kri 
abaitd Jab writtA* 	 rosex  

23.4.93 wki wt xeceive d by tkio tAee  

1)t 	 in brief i 
1tQ whjJ.o woz'kig Ce PA/pM 1a&.Qb$ 3.O.luriAg te 

px'ii4. fram 9s .8 909 ts 27.1489,. nacepd $B deaai' fri 
• 	dopcøitør 	aeprttulr(x1.4 belev, dttO attmped tA t 	p; 

boak; ante ed ii, tIae 30 SB iede x' ,but.. d i,d , xot  *o 	ia te 30, 
ng Bi&k Etnd Irma netLnt Lis t of m.baz'i 	on the  

	

• d1 otde'pitor ga vAyj ~uWc., . quex t.d1• 	 depei- 
biotq the rfe 	t coute1 for ia tk3  Gvt. /e by 

hrt jhuiesr 	t1 la any wcty. 
dS /o 1e* 	 ne of dpaitor 	?rLt øt 	•Amwat 	t 

UGOOUrItd 

	

— 	 -' 	 — 

1. 482247 	kvzlU 13rn 17.11.89 	2000'0 
2, 4B5174 	 9,8.89 	:.. 
36 434090 	S ushil Ge 	 27,1189 	•35OJ4 -- 

bo 265O'00' 
Va 1.U'r1 3 hrt phuie.wn.r it 	 i.te 

writta 3 t .a.t0wat drtd 29,11.90 ndinittd 	oxdj,t it kse 2650/i 
to UO Govt. 000ut P.Ad crcdited Rs . 1000/.., vs o  1000/.., As. 5U0/.. 

u. , 15o/ 	1.5.91, 19,6,91, 2.8.91 nd 14.8,91 xepective1 
• 	

• 

 

at d iboagar }tO. Jhxi. PAu.Loc3ur Nth i tore, .oa4Aat Jae 
did *t oer'e tø pr.vtaiots o t 	øU,a4a 

Rjzle 31(2)(11) OA P0 agxzniz&1 610 .1  

i1uL 46(6) of pa 3BMFJnU&. vol I, 	, 

.Lt1e3(i)(tI) rui (t)(iii) of •OC(0o4ao.t)'aIe3 1964. 
• 	 , 

In hb vritin rep entriti* 	tO P 	8.4.93,te ,fztoil 
c'•' hv atutd no fLLOw. 	 . •• 

1LG llae 	at 9 smal 'abari p0 PA rad 4G Lip$, due to 
rtne of s 	1' the of fie he h4 to took af r 5 trthie 

tleviadly c tero 	no Cli 	 tt Xfl"ofiL o 	G oLtiia1. 
in tho OffLoo at P0 1rrnrLbnr1, Woie tatter r'poito4 to vo 
Jor1att by XXp foLlows 	OU.I. ezplutt4 Cfa4..L' by * 	of 
wr £cttlt, a pm K ta.Lctbcri, request to cbek Me 'eftee reord, 
PO2 Jr1e. t fUed to supply tJe Fitaff toZnabri80 wit.i 

1001 days.  i'oJ1w3 your orfic' reoerdi, 

• . ;'.. 2. 



- gI .. 
aceie&t 	p 	b&c a/c So. 482247, 483174 	*d tt' 	ili 	kfjj 	tj8 eonxes ti on  

Me e1rj t1 8tM 	

the 
	1iat of depcit3 ii tke pè 

aa 	lcdr, 	bi 	due 	av 	reauc 	of 	ior 	pork&p 	the ef 	ecI. 
 

pwo book aestiaaed nt -boyrj were *ot 	taI*, t)ne r t'e uo SO thct the AMOVA4 Is 	t 	eabe€, 	lei 	bcøk, it teid at bD etex,4 in tM 	Daily 	1j , 08 t'4mitc 	,tu1t he 	 t. 	take the oe 	le.ieyt1y•  

In his .wz'i 	z'epzesetj 	thtd  U1 	 ff(j 	Jj 	rLlja Et;d 	tkt 	'1ie 	iqi 
Of 	, tff'pt IzliaLabarj So a.d lie 	te rge 	t1&e 	wiie 	worke 
'&oted1y 	ra*d rCgixdig 	or't 	o 	strz je 	Xrrd the 

t Oixje, Jcrt, 	Aiad tLat he le.ei.ved the piss beo 	/o ii. 482247, 483174, 434 OQ 	'but due 	to keryy • pxesue zZ work the depaite i o enterrd itlie pus beek 	pez. ha 	it r&.ised frim the depitr.3 	taore not tteooujAted for 
the Govt. Moiat, he 	 t itel 	tdinjt 	ki 	tt1ti 

ad reqLVroted Tc,  take 'the ce 	leitieitiy. 

Uot £rci the above diacsat, it is ale az1 that he showed 
a 6re3ft 	L.jfreje wL.i1e n0 rforming,  duty nt 	aalbarj 3.0. by 
Men—Crediting the JB depwito kle relied from the depiait. 

aLs e volLmtarily c xe di b d the nm 0U4 t s, re a use d at 3 1. te 
kiD 

 
OWWxiowq dates while t.e ise ome t0 liit. By h.te ab.!e. 

aet 08 disewjeed above, it is ory3tJ. glear tiat Jkzi ?1aU.eswar 
j*rtj2 faUd to .X'OfUtO ;iLe 	rs:breu.t 	jLjM u*dor E**1 :  31(2)(11) it4 • khUe 46(6) epQ jBj4Fujunj VoiI which autotj.. 
o.11y proves Itia frilne to mui.ti* the ravioieft Of 	Le 3(1)(u 
njd 3(1)(uj) xt CC3 Q eadue) RuLes 1964, 

	

n VIX r, t1tfpJJad t o r-e fu te t 	elires 
xt J'hulei Itr ir'th c1erv 	p*i'iitweit. But coM ideri* the 
tity of t2 •fr? rd toj,et tkt' eitf Jtj as Ijae tØ 
llcwje erder3. 

Jug0ft1  8u$t.Of POstC.Ctieee, Li oiut 13re by or1or ttstt viepq f hri pj jt 
md. now' pA 	ugar 110 b' red uo4, by rn 0.  

£z 	. 13)0/.. to }, 1300/.. i tile tia •c&.o • pay Of . 975,.. 1660 for a perrd of eiae )i?u' wititt uuLrtje .effet • 	• 	
• (?.V. 

t* .4 t. of •  p fro  t Offices, 
• 	6tv 	)ivto*, Jorkat. (py. fox' 1Af 	iuid neeesgry aetio 	

i 
 •1. 	13j 1110aswar Nath PA dibangare 

'1. 	he POrnitej i •  • • • 	 • 
1v Director of Accu*t 
1/pP. 	 (Poetai) Oej,c tt 	 • j*"5,. 	Q 	 • 	, 	• • • 	• 	 • 

1 0 •. 3 ptXO. • 	• 
• 	 • 	

3',dt. orif, 0 fiei • 	 •. 	1xir 	 i0*, Jrt • 	 • 	• 
•1 

V .',' 	\' 	,,. 	 • 	• 

El 
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DEpAi4r OF PQP$ sXNDTA 
101710 OP THE 3UPDT OF POST Q}1jCES 5I?LCA 	jop-MT 785001 

fl5 AsenTo pardctor UNV 
0/0 the postmastor qeneral  
7SBiI Region 1  OUwdhatj.7$101 . 

'• 	 P 	
øJQrft1 tns  

Sub,,i Appeal Case of Sri Phuleswer Mth the then PA 1  Oc*1rsaar ho was dismissed fr.n ser4c on 10' 2- 	. 

!ef.- RO Lile rnr 

the 	
Tlia appeal case received frm Szi P*ileswar Natlt1 nA 

	

	
**Q PUI7  
i'kit 1)epirtrnent of POsts1 Zndi* 

o/o the tjrtor Oeneral (FO.t*) 
NOW Delhi 110001 with parawize cx?wint Is £o rued hcirewjth for avr of further noc .essa) aot The DLs6 file 1  $evJ,ce 	CR fj1 ar& other ;latjv. docur*rts were Gont to Sri P. Nath,%  Astt Djrect,or of PQ5tal, S6 rvjce#  Assam Reçn1 Cuwahati on 16.6-99 vke Jorhat 110 Zn. P. goo 24 

td, 11'- 

Pie 
Pan I 	No cinmen 
Para 2 

 

The appeal wAde to the tjrecto of Postl frv ,ices, 
)tssam Region, Ctwatj was oerod to Uphold the ord•r 
j t4e di3cip1iny authority Issued Under memo now  P4 17/97"$ 

Pza 3 	No ccntnent 

Paza 4 	No con%rn.nt 

Encloaad f l A 

Supdt. of1S,t Of ficee 
Si)aEgar Division rorh.et 
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OFIC Oi II 	IiD 0! 11031 OIC; 8Lt3SAGM DIVISIONs 

No 	 dtd JorIp the 	2.5. 85, 

d1U1PU.fla7•  PrOOeeing aainat  tk.,ri PhuTh5w etI 2/4 jibeagar 12 CDntemylted, 

w tbo2v* fOre the tmde'aif
i
lld,jn ezoej of the by S'ab rule 	of YU76 10 of t2e çe.81 1vii 	ioa(aafjcacti 4 Lppeel) 'e  19650erey places the said t)ri Phuleawa!' llath unde' BuIsPeJaBlOn vita immediate effect. 

It 18 theTOforeverdewd tat th12 order sheY'l 	in in force the b9 adquar7ters Z  Sri Pbe cwe.' Jtb e'be . 
 ie said shri eheewar zath 3h0.' riot eav' t2e preyj PO Missi., of the and.e,ajie. 

-' Jw h&tt*atrjee, 
ap4t of 

4vi
t ctflcoe, 

B1baar 	 0. 

ri 1lUlOSVai. xa.t 1/a. ib L€ar. 0'dr Dega,diitg 
aubajOtsjca & 'saee admjfljj le to him during the 99 ri ed of his su epe nsi 	j7 

be i e cL ee parate c. y. 

1b8  40tDSO T-Or Jibdager for infcrt on an4 MC OGOW7 aotj 	He shoild  r'lieye the 
snA Vie ctate ccrelief shoui. be 

 

iiatLaa ted for thj. otfioe. 

,. 	 tb efiLa. 

1/  
5-7 8pei'e 

• 	 ••• 

•. 	
H 

elf Id Pi ~~ O r t. a, 
Sibsegir Diij3jø, 
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DEPARTMENT OF POSTS S INDIA 
Th SUPL'T OF POST OFFICES SIBSiGAR DXVN JORHAT 785001 

Memo no.- F4-7/97-98 	 Datid at Jorhat the 24-98 • 

Shri Phuleswar ath, P Gourisagar 50 was placed under 
suspension under this office memo no. F4-7/7-93 date 272 1 98 
During the 1st 3(tnree) monk of suspension the official will 
dratj subsistence allowance of the amount equal tc leave salary 
which he would have drawn on half pay or half average pay as the 
cesrnaybe. 

The official will, however be allo -,-tet5 to the benefit of 
Ai0R.A. as admissible to him on the basis of hi py tdiiCh hrz had 
dCown before the date of him suspension subject to the uzual 
condition. Separate memo for the period beyond 3(threc) months 
will be issued in due course ki necessary 

T dawdi anu paymnt to the ofricial is subject to 
the uzniing ny the ofical d certiz.icate in each nonth tc the 
eftect that he is not.engaged in any other empThyrnent, business 
profession, or vocation auring his suspension. 

The Head cTuarters of Sri Phuleswar Nath during suspension 
will be at S.bcagar and he should not leave Head quarters without 
obtainna previous permission from the authority concerned . 

C N. R. au1 ) 
Supdt. of Post Offices 
Sibsaga.r Division Jorhat 

Copy for 1nfonation and necessary cction to - 

1 	Shri, Piiieswar Nath, PA Caurisagar SO urtdzr 1bij: ;o (tow 
tinder .suspension ) 

The Postmaster S.ibságr 1. He in requested to deduct GPF 
contrjxzt..jon and 0/S f rain the subsistance allowance of Sri Phuleawsi 
Nath PA Gczirieagar SO 

T Director of accounts (Postal) Calcutta 

VS

the official 

re 
•1 

Sudt. of Post Offices 
Sl5sagar Division Joxhat 

V 



(m)• 

- 5 -.- 

.5'  

— — 
• 	)Ob'O, 2001 HD1FF 	,• .7't 	• 

.5 

I .  ' 
5. 	c 

	

1• 	 : 

S 

. 5 

,'• 	
;: 	/ 

c7 ' 

d, 4 

Government ofdia 
• 	

MI5tJV of 
cpu 

• S 	- 	._..: 	Nc 	ljjij1 

?fo. 5-2e8-PAP! Vol.ii!(Pt). 

-S 

Dted:-6-2og1 

TiChjeWnaier Gemrj 
AssamClé,'N 	jj •  

Sub: A ssiJi1v of Special Duty Aliowan;e of Postal Employees on 
Uirp&tg n NE reiort. 

St5  

)1f. • 	..... 

I - ai 	diA-ctcd 	'io !'c;.—f v Z-': zei 	ov 	c'c 	P 	;..rlrnet cif 
çditu,:c,°i y 	u4' (.,J'.S. 	.l 1.(3):.-i')1 	E!(L) 	dzlcd 135h 

une 2CC) 1. on 13- 	-)v 	 r ci -  and flccsary &tion. 

The.c -c'ders rny - h foUmud cn: t'!ouiy nnd receipt. of il same 
ay pleae't acno!d&. 

Yi.ithüJLy 
< 	---- 1- 

(keshKu.vnar) S • 
	 Asstt. Directr Gercrvl (Estt) 

cL O.M.no; ii(3V2001 WL1 H i3dctcd i'.2OOt 

opy: As-per-Sncthrd List 
A1tHdsofCrces 

5/ 
r. 

Seto Officer (PAP) 

V 
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911 I.-il: F •Ay. ar All  
F No, 11(3)12000 EI(}3) 

Cvvrnment of India 
Mtn.btry of Finance 

Dcpa.rtment of Expenditure 

NewDeUiI, the 13June,2001 

OIIKE MEMORANDUM 

Sub:- Rrrdrg çra'it of Special Duty Allowance to the employees 
Depatrnent of Poi on their po&ring in N.E. Jeioz. 

The urdersiged is diretei to refer to your D.O. letter No. 5-2i9.PitP U 
(Pfl !. 	4.01 nc DO !ee No. 5-298-Vol 111 thed 17.4.01 and toszy that Specb 

is 	ntd to th2 CetarJ Governitient ernptoyceshwing 'B lmTh 
Tnr..r LkLilitv' as vltrified in Fnuanc Mlni%tr O.M.No.11(395-E.1I(f) dt 
2.1.?6,on thcr rstin 	to NE Region from ctcid.e the reen. Since Special tht 

thcentive ttA zttract ts!on'd office&c to trv. in NE 
1rn OutSIde the rfglOc, It c3nflot be grantd to Group A&B omceri belong1n to  

NE mid posted iNE Region. 

s rearts judgment dt 22.12.2000 v1ch directs the rtspoidents of 
Ordr.ce Depot trr and PtaI emploc & 16 CA..c from other dtpartnunt.  
for wvjr the recyv-v o Stecip! Duty A1io;sr,ce Ufl 31.1.99. Sthce the tssue e 
'ithi of recovery of ciu1 Duty Aiieince has airedy been t1Jed by th 
Supreme Court jugrTent dt. 20.9.94, the kci31cn of CAT Gwb*ti Rcnch for it' 
furthrr zthing h7vc an error. thcasa of D artrunt of Posts it is n t1it-thc 

of Speciti Duty A , iowaacc from Dec. 193 to Nov. 1995 J j 
to.: 	 t s.ns 	pvrrt of .'pecIa1 Dun ABowance (C 
igi t':e h° -z'n -'Jr from Dc. 198 onards If s, it Is teW) 

z! by Ministry of 	n ct on 	and the directions othe 
:': • 	' 	 t. 20.9.94 . It is further seen the Dcprtmet of Fogs 

:rczt 	vi thr 	cfce to fi Z;l 	in the Hi4AI Cotzrt of Guwatt 
pt t. CAT ie 	. 2.12200O. Therefort Dpirtment of Post i3 zd*ed 

tz 	 i' 	ppe 	zse in Giwai 	Fligit Cwt-. wherein aU2nton 
of 	•;rt m'y b (T1 in flu. 	- 	 JY•Y'1 nnd 

:- i' ML l.ry of Frce rin, 12.1.95 bed on that judgment of Suprenie 

If  i 1urtr c162ed that there is no bir in 6giility of Special Duty 
Al'wrce frw th' omcers beionng to the NE region if they satisfy the criteria that 
thenppcintmimt in scrce/posl is n2d.e en AU India basis and the protnotiorT Is 
io dnz on the bosis of AtI India Co'umn Seniority. However, It will I  

when they are potE'd in YE Re1on lhm outside the region. 

Sd!- 
(N.t'. Singh) 

Uncltr Secretary to the Cornrnt of India 

Ms. Jyotsnzi DIv'th 

LHn,tr.ior:t of Ptsi 
' 	fl))k1tion 
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DEPARTIIENT OF POSTS INDIA 
OFFICEÔF THE SUPDT OF POST OFFXCS SII3SAGAR DIVN JORHT785ÔO1 

Memo No,- P4...7/97-98 
	

Dated at Jorhat the 2.12.98 

In partial modificaion of this ofice memo 
of even no dated 7.10.98 through which Sri Porimal Deb ASPOs (Dn) 
was appointed as 1.0. to encuire into the charges brouht against 
Sri Phules'.-rar Math PA Gourisagar (Now under suspensioni under 
Rule-14 of CCS (CCA) Rules 1965 • is hereby cancelled and Sri 
Sc'ndip DGy Purkyt ASP0 (HQ) appointec as 1.0. t Th - u!r-
Into the char;e fra: 	against said Sr Phulas.rar ith PA 
Gourisagar 5.0. (Nov: un( 3 er s-usoension) 

SU?Qt of Post Offices 
Sibsagar Divn Jorhat 

Copy forwarded to :- 

	

' 	1) •  Shri Parirnal Deb, ASPOs (Dn) for his information 	to his 

	

.c{W 	letter no P-3/98-99 dated 2.12.98 • 

S.D. Purkayastha, ASPOg C,HQ),.O/O the S.POs Sibsag-ar. Divn 

Aifr' 

	

	orhat for information and necTessary action • The origiial:côpy 
• ofcharge sheet of even no dated 28..98 along with defenàe 
statnent received frorg Sri P.Nath dated 18.9,98 and attested 
cony of delivery so of aforesaid 	 are enclosed h/;'i 

	

Q i 	3), Sri D. DhInI (no. of the case), SDIPOs Mariani Sub Diiiision 
for inforrriation 

4) Sri. Phulc:ri iThth P GaurLsagr (Iow under suspenc!-.)n) for 
information 

Suodt o±'it Offices 
Sibsegar Divn Jorhat . 
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DJPART4rUT OF P051'S 1 XNDXA 
OF'ICi OP THE SUPDT OF POST OPPICES SIBSA(AR DMI JVT 

/ff 
785001 

Memo No. P4..1/97-i93 
	

Datei at Jortiat the 7-1093 • 

ODtR 

4hereas an Inquiry under Rule'14 of the Central Civ ii 
servies (Classification. Contrel and Appeal) Rules 1965 is being 
held against Sri Phu.leswar Nath. P.A. Gourisagar (Now under suspension), 

lind w1u,--reas. the undersigned considers tht i.,  presenting 
officer shc*ild be appointed to present the case on behalf of the 
undersigned in Eupport of the articles of charges 

Now therefore 1  the undersigned in exercise of the pcweres 
conferred by ub-Ru1 e (5) (c) of Rule 14 of the said Rules 1  hereby 
appoints Sri D. Dä.tngia SDIPO'a Mariani Sub-Dn. Mariani a the present-p 
ing officer . 

Supdt. of Post Offices 
Sibeagar Division Jorhat  . 

Copy to 
• I. $lwi D. Deh.tngia 1  SDIPO' a Mariani Sub"Dn. Mariani . 

A co' c/s is also erlosed h/w. 

Sr.t Phulcsiiar Nath P.A. Grisagar (Now under suspension). 

Sri Par1rl Deb, 4SPO's(Dn) 0/0 the SPOs Sibsagnr Dn. 
Jorhet for information 

Supdt. of l'ont'Ofices 
Sibsigar DivLsion Jorhat.' 

:j 
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